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INTRODUCTION

1, the Chairman, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes, having been authorised by the Committee to submit the
chortonthelrbehalf present this Ninth Report on the Ministry of Shi
and Transport—Reservations for, and emp! nt of Scheduled
and Scheduled Tribes in the Hindustan Shipy

2. The Committee took the evidence of the representatives of the
Ministry of Shipping and Transport and of the Hindustan Shipyard Limited
on 16th and 17th December, 1980. The Committec wmh to cxprus tbm
thanks to the officers of the Ministry of Shi
Hindustan Shipyard Limited for placing before th ttee thc malcnal
and information they wanted in connection wnh the cxamination of the
subject.

3. The Report was cosidcred and adopted by the Committee on 7th April,
1981.

4. A summary of conclusions/recommendations contained in the Report
is appended (Appendix-1X).

R. R. BHOLE,

Chairman,

Committee on the Welfare of Scheduled Castes and

Scheduled Tribes.
New DELRI;
April 8, 1981

Chaitra 18, 1903 (Saka)

®)



CHAPTER 1
INTRODUCTORY

A. Organisational set up

The Hindustan Shipyard Ltd. was originally estbalished by M/s. Scindia
Steam Navigation Company in Private Scctor in 1941. In 1951 Scindia Steam
Navigation Company informed the Govcrnment that they could no longer
finance even the working Capital rcquirements of the industry and rcquested
the Government to take over. Accordingly, a ncw Company under the
Corporate designation of Hindustan Shipyard Ltd. was registered on 21st
January, 1952 with the Government holding 2/3 shares and Scindias holding
1/3. Scindias signed an agreement for sale on 23rd February, 1952. Hindu-
stan Shipyard Ltd. took possession of the Visakhapatnam Yard on 1st March,
1952. In 1961 the 1/3 shares owned by the Scindia Stcam Navigation
Company were also taken by the Government and Hindustan Shipyard Ltd.
became a full-fledged Public Enterprise.

1.2 It has been stated that the Chairman and Managing Director is the
Head of the organization. The General Manager is thc Head of the Works
Organization. Accounts Department is hcaded by Deputy General Manager.
Head of the Personnel Organisation is the Chicf Manager (Personel). There
are three departments under his control viz., Personncl Labour and Welfare
Departments. Training Department is now under the Control of the Chief
Manager (Management Services & Training) and is manncd by one Assistant
Manager (Training) and three (Officers) Instructors. Personncl Labour and
Welfare Departments are manned ty two Deputy Managers (Persoanel),
two Senior Personnel Officers, onec Scnior Labour Oflicer, one Personnel
Officer, one Labour officer, one Labour Wclfare Officer and two Welfare
Inspectors. While the Personnel department deals with all personnel matters
pertaining to staff and officers including matters pertaining to rescrvations
for and employment of Scheduled Castes and Scheduled Tribes, the Labour
Department deals with all similar matters pertaining to workers. The Training
Department deals with recruitment and training of rentices under the
Apprenticeship Act. A separate section to look after exclusively the reserva-
tions and employment of Scheduled Castes and Scheduled Tribes is formed
in the Personnel Department. The Section consists of onc Personnel Officer
who is a Scheduled Caste Officer and two Junior Assistants. The Section
functions under the direct control of Chief Manager (Personnel) who is also
the Liaison Officer for Scheduled Castes and Scheduled Tribes.

1.3 The Committec were also informed that initial recruitment rules
and various procedures were laid down by the private company. The
reservation rules were extended to the Company by Government in 1971
but were implemented by the Company from Ist January, 1972. Between
1972 and 1980 various orders isswed by thc Government had been

implemented.
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1.4 As regards organisational set up in the Ministry of Shipping and
Transport, it has been stated in & note furnished to the Committee that the
work regarding reservation for, and employment of, Scheduled Castes and
Scheduled Tribes in the Hindustan Shipyard Ltd. is handled by SY-I Desk
in the Ministry of Shipping and Transport, which is manned by an officer
of the rank of Under Sccretary. This is a part of Shipping wing of the
Ministry which is headed by Joint Secretary (Shipping). Joint Secretary
(Shippnig) is assisted by a Director. The orders issued from time to time
by the Dcpartment of Personnel and Administrative Reforms and the Bureau
of Public Entcrprises on the subject arc duly conveyed to the Hindustan
Shipyard Ltd. by this Desk or Co-ordination Section of the Ministry for
compliance. The responsibilities of the Ministry are to issue directives
periodically and ensure implementation of thesc directions and Government
instructions by calling for periodical reports and returns. Sometimes officials
from the Ministry also visit the organisation. During August, 1979 a Deputy
Sccretary to Government of India, Ministry of Shipping and Transport,
visited the Shipyard Ltd. and examined all the relevant rccords. He made
certain suggestions to improve the represenation of Schedulcd Castes and
Scheduled Tribes.

1.5 Asked about the action taken by the Ministry of Shipping and
Transport on receipt of annual rcturns, it has been stated in a note furnished
to the Committec that according to instructions conained is Burcau of Public
Interprises O.M. No. BPE(IC) dated 8th December, 1978, annwal returns
arc being forwarded by Hindustan Shipyard Ltd. to Bureau of Public Enter-
prise direct, undcr advice to the Ministry of Shipping and Transport. As
per Burcau of Public Enterprises latest instruction, copies of the annual
returns alongwith appreciation report from the Head of Department/Wing
Heads are required to be sent to the Bureau of Public Enterprise.

1.6 Information regarding the submission of annual returns during the
flalslt thrce years zs given by the Minl8try of Shipping and Transports is as
ollows :—

Year under Report Due date for Date of receipt
Submission in the Ministry

1 2 3
1977 . . . 31-3-78 20-1-78
1978 31-3-79 22-2-719

1979 . . . . . 31-3-80 18-3-80

1.7 Asked whether a Cell has been set \:ip in the Ministry of Shipping
and Transport to look after the tation of Scheduled Castes and
Scheduled Tribes in the Hindustan m Limited and other tions
under its control, it has been stated in a note furnished tp the Committee
that no separate Cell has been set up in the Ministry of Shi and Trams-
E:mtolookaﬁerthe tation of Scheduled Castes uled Tribes

the Hindustan Shipyard Limited, and other organisations under its control.
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The progress in regard to the implementation of the reservation orders for
Scheduled Castes and Scheduled Tribes is watched by the Divisions adminis-
tratively concerncd with the undertakings. This is done through annual returns
received by the administrative Division.

1.8 When asked about the nature of liaison and Co-ordination between
the Ministry of Shipping and Transport, it has been stated that the Chief
Manager (Personnel) in Hindustan Shipyard Limited has been nominated as
Liaison Officer to oversce the implementation of Scheduled Caste/Scheduled
Tribe reservation and to liaise with the Government.

1.9 Asked ubout the manner in wlich the Liaison and Co-ordination
between the Hindustan Shipyard Limited and the Ministry could be stren-
gthened for prompt implementation of reservation orders, it has been stated
in a note furnished to the Committec that the Ministry may nominate one
officer to visit Hidustan Shipyard Limited periodically for inspection and
advice on the implementation of the reservation orders,

1.10 The Committee regret to note that in contravention of the orders
issued by the Ministry of Home Aflairs in April, 1969, on the subject,
a separate Cell has not so far been set up in the Ministry of Shipping and
Transport to loo kafter the proper implementation of reservaion orders in
favour of Scheduled Castes and Scheduled Tribes. The Commiitice re-
commend that a Cell in the Ministry should be set up immediately to en-
sure due compliauce of the reservation orders. The Cell should, as far
as possible, be manncd by Scheduled Caste/Tribe personnel.

1.11 The Committec feel that the Liaison Officer has to act in close
co-ordination and liaison with the Ministrv of Shipping and Transport.
The Committee welcome the suggestion of the Ministrv that an officer will
be nominated for periodical inspection in Hindustan Shipyard Ltd. to fur-
ther strengthen the lisison and coordination between the Ministry and the
Hindustan Shipvard Timited.

1.12 The Committee need hardly point out that the very purpose of
annoal returns iIs defeated, if they are not scrutinised thoroughly on their
receipt. The Committee would Hke the Ministry of Shipping and Transport
to critically cxamine the returns on their receipt and to point out the dis-

crepancies found in those returns to Hindusian Shipvard Limited o that
timely ation could be taken to rectify them.

B. Board of Directors

1.13 The Committec have been informed that in Hindustan Shipyard
Limited therc is a Board of Directors and the Board consists of six official
and six non-official Directors. The Board was last constituted on the 18th
January, 1979 with its term upto the datc of the Anmral General Mecting
of the year 1979-80. The Annual General Mecting was held on the 11th
September, 1980 and the term of the six official Directors was extended hy
three months from that date.
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1.14 Asked whether there was any representative of Scheduled Castes
and Scheduled Tribes on the Board of Directors, it was stated that there
was representation of Scheduled Castes/Scheduled Tribes on the Board of
Directors. Shri C. B. Budgujar, official Director has been continuing since
18th January, 1979 and Shri Kota Punniah, non-official Director has been
on the Board from the 18th January, 1979 to 11th September, 1980.

1.15 The Committee note that representation has been given to Sche-
duled Castes, while appointing Directors on the Board of Dircctors of
Hindustan Shipyard Limited. The Committee desire that a mnon-official
Scheduled Caste/Tribe Director should always be on the Board of Directors
and should be specifically entrusted with the responsibility of looking after
the welfare interests of Scheduled Caste and Scheduled Tribe employees
of Hindustan Shipyard Limited.



CHAPTER 1
RESERVATIONS

A. Adoption/Implemeniation of Reservation Orders

2.1 The Committec have been informed that the percentages of reserva-
tions for Scheduled Castes and Scheduled Tribes in the Hindustan Shipyard
Limited are made as under : —

Percentage of Date from which
reservation made
SC ST
(i) (@) Posts filled by direct recruitment 161 197
on All India basis.
(b) Posts filled by direct recruitment 14 s 1972
on local or regional basis. 13 5 1975 (since
revised by Gowt.)
(ii) Posts filled by promotion 15 74 1972
(iii) Post filled by deputation . .
(iv) Posts filled by temporary appoint- 14 s 1912
ment for a duration of 45 days or 13 S5 1975 (since
more on local or regional basis. revised by QGovt.)
(v) Casual Labour 13 s .

2.2 It has becn stated that the Presideatial Order on the reservations

t‘or Scheduled Caste/Scheduled Tribe in Hindustan Shipyard Limited, received

the Ministry of Shipping and Transport in Januagclﬂl. was placed

before the Board of Directors in their meeting held 29th November,

1971, for information before implementation. So the reservation orders have
been 'made effective w.ef. 1972.

2.3 Asked why the reservations for Scheduled Castes/Scheduled Tribes
in Hindustan Shipyard Limited werc made applicable w.c.f. 1972, when the
Presidential Directive was reccived in January, 1971, it has been stated in
a note furnished to the Committee that : —

“We have reccxved the directives of the Govemmcpt of India on

January, 1971 vide Ministry’s communication No.
SY-33(104) /69 dated 15th Jammry, 1971. The procedure for
implementing the Ministry’s directive is to put up a note to the
Board cxplaining the obligations on the company and to take
their approval before implementing the orders. Thero was certain
inaction on this Circular which resulted in delay in putting up

5
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the orders to the Board. This delay was due to the Company
facing peculiar circumstances affecting industrial relations on
the Wages and other service matters.”

“The delayed implementation of the reservation orders may be viewed
in the context of the company having faced with acute labour
unrest culminating from thc wage structure and other tringe bene-
fits remaining static for more than two decades. The employees
were restive and resorted to two major strikes one in 1967
and the other in 1969. The whole organisation was in a statc of
conflict and confusion, At that time the new Chairman and
Managing Director Shri S. Balakrishna Shetty took over towards
end of 1969, upon which he was immediately faced with the
problem of settling the demands of the Unions on wage and
other service matters. A One Man Committee was appointed
to go into the whole aspect following consultations with the
Unions. The report of the Committce was presented in May,
1970 and was sought to be implemented towards end of 1970.
The aftermath of this crisis and the cfforts to bring back calm
and tranquility in the Yard prc-occupicd the management for
a period of timc following the settlement. While the matter «tood
thus, we have reccived the reservation orders for implementation
in January, 1971. The orders of the Government were subse-
quently placed before the Board in their mecting held on 29th
November, 1971 and on being approved, the rosters for obscrv-
Ing Scheduled Castc/Scheduled Tribe rescrvations in
recruitment/promotions were opened with cffect from 1st
January, 1972. The concerned officer Capt. M. P. G. Mcnon
who was Chief Personnel Officer during the period 1971-72
and 5/74—4/76 and who acted as Liaison Officer has left this
Company in the year 1976. His successor Shri D. Thambian who
held the charge from 6th October, 1972 to 5/74 has also left
this company in 1974. As the concerned officers have left the
Company and at that time, therc was no Scheduled Castc/
Scheduled Tribe Cell operating no action could be possible at
this stage. It would be appreciated, that therc has been no
deliberate attempt to delay the implementation of the Scheduled
Caste/Schedul::r Tribe reservation orders and in that view the
delay could be condoned.”

Reservation in confirmation

2.4 Adked about reservations in confirmation, thc Committee have
been informed that as per recruitment/promotion rules of the Hindustan
Shi Limited, all employees recruited/promoted are confirmed after

completion of the prescribed probationary period. As reservations
are observed at the time of recruitment and promotions, no reservations are
made in confirmation. Thus uniform standards are followed with regard to
confirmation in res‘p.lect of general candidates and Scheduled Caste/Scheduled
Tribe candidates. However, there are no cases of withholding confirmation
of any Scheduled Caste/Scheduled Tribe candidates on the basis of

performance during probation.



Reservation in promotion

2.5 Asked about the rescrvations in promotions, the rcprcscnla'tivt: 3)1
Hindustan Shipyard Limited has stated during evidence that reservations in
promotions are automatically applicable.

2.6 The Committee are unhappy to notc that the Presidential Directive
regarding rcservutions in favour of Scheduled Castes and Scheduled Tribes
could only be made applicable in the Hindustan Shipyard Limited w.e.f.
1972, even though the sume was received in January, 1971, thus depriving
muny a Scheduled Castes and Scheduled Tribes of employment opportunities
in the Hindustan Shipyard Limited for about a year. The Committec suggest
that the backlog of vacancies in favour of Scheduled Castes and Scheduled
Iribes should be calculated from the date of receipt of the Presidential
Directive so that they are not put to any disadvantage due to late applica-
tion of the orders. ~

2.7 The Committee would also like the Hindustan Shipyard Limited to
ensure that in future the reservation orders received in favour of Scheduled
Castes and Schedoled Tribes are adopted and implemented immediately on
their receipt from the Ministry of Shipping and Transport/Bureau of Public
Enterprise.

2.8 The Committce regret to notc that reservations in confirmation have
not been provided in Hindustan Shipyard Limited in contravention of the
exiant orders on the subject contained in the ‘Brochure on Reservations for
Scheduled Castes and Scheduled Tribes’. The Committec urge that reserva-
tions in confirmafion in favour of Scheduled Castes and Scheduled Tribes
should be provided forthwith by Hindustan Shipyard Limited and the
confirmation of Scheduled Castes and Scheduled Tribes employees mude

accordipgly.
B. Liaison Officer/Cell

2.9 The Committee have been informed that the Chief Manager (Per-
sonnel) is the Liaison Officer for Scheduled Castes and Scheduled Tribes.
A scparate Cell consisting of one junior officer (Scheduled Castc Officer)
with two assistants under the control of Liaison Officer to look after ex-
clusively the reservations and other matters pertaining to Scheduled Castes
and Scheduled Tribes has been formed.

2.10 The responsibilities and functions assigned to the Liaison Officer
have been stated to be as follows : —

(i) Ensuring due compliance of reservation orders and instructions
in favour of Scheduled Castes/Scheduled Tribes and other bene-
fits admissible to them.

(ii) Ensuring submission of—

(a) Annual statement showing total number of employees and
number of Schoduled Castes|Scheduled Tribes amongst them
as on 1st January of every year.

(®) Annual statement showing particulars of recruitment/promo-
tion made during the calendar year and numbers ﬁmd by
Scheduled Castes/Scheduled Tribes to Ministry of Shippi
adn Transport under copies to Ministry of Home Affairs lns
Burecau of Public Enterprises.
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(ili) Acting as Liaison Officcr betwcen the Ministry and the Depart-
ment for supply of information called for, answering questions
and querries.

(iv) Conducting Annual inspections of the rosters maintained for
recruitment/promotions in respect of Scheduled Castes/Sche-
duled Tribes and cnsuring that the reservations are properly
maintained.

(v) Attending to the grievances if any, brought up by the local Sche-
duled Caste/Tribe cmployees Welfare Associations and outside
agencics and taking remedial mcasures as are nccessary.

2.11 Asked whether the Liaison Officer participated in sclection Board's
meetings, the Committee have been informed that the Liaison Oflicer attended
and participated in the selection Board’s meetings and he also looked after
the placement, postings, rccruitment and appointment of Scheduled Caste
and Scheduled Tribe candidates.

2.12 In reply to a question, it has been stated 1n a note furnished to the
Committee that nonc of the Liaison Olflicers appointed so far belonged to
Scheduled Caste/Scheduled Tribe.

2.13 Asked about the appointment of Liaison Officer, the representative
of Hindustan Shipyard Limited during cvidence stated as under :—

“We have a scparate Cell dealing with Scheduled Caste/Scheduled

Tribe in charge of a Personnel Officer. The Officer only deals

with the rescrvation and de-reservation and other Scheduled

Caste; Scheduled Tribe matters. He attends the selection Board

meetings. He also participates in the sclection. He is the direct

assistant 1o the Chicf Marketing Manager (Personnel) who looks

after the placement, positioning, recruitment and training and
appointment of Scheduled Caste and Scheduled Tribe candidates.”™

2.14 The Committec have been informed that the Scheduled Cante,
Tribe Cell was constituted on 1st July, 1979 and a Scheduled Caste Ofticer
of the rank of Personnel Oflicer has been solely entrusted with the work
relating to implementation of reservation for Scheduled Castes and Scheduled
Tribes.

2.15 The Committee note that the Chief Manager (Personncl) is acting
as 2 Liaison Ofticer for Scheduled Castes and Scheduled Tribes and a Cell
has also been constituted in the Hindustan Shipyard Ltd. since 1st July, 1979
under the charge of a Scheduled Caste Officer of the rank of a Personnel
Ofticer. Liaison Officer and the Cell have to play an iniportant role for the
timely and proper implementation of the reservation orders. The Com-
mittce hope that both these functionaries will remain alive to the duties
assigned to them and will see that the interests of Scheduled Castes and
Scheduled Tribes, put under their charge, are fully protected and their
welfare is looked after religiously.

2.16 The Committee would also like that as far as possible, Lisison
Officer bc appointed from amongst the Scheduled Caste/Tribe officers
working in the Hindustan Shipyard Limited.



CHAPTER I
RECRUITMENT AND PROMOTION

A. Recruitment Procedure

3.1 In a note submitted to the Committee, it has been stated as
under :——

“At the initial stage the recruitment was made by Scindias directly
by hiring people who were calling at the Main Gate of Shipyard
and also since there was shortage of trained manpower in
and around Visakhapatnam, Officers used to go round various
places in the country and select and recruit personnel with

ractical experience. At that time there were no Employment
xchanges/Technical Institutions.”

3.2 The Committec have been informed that as per Hindustan Shipyard
Ltd. recruitment rules framed in 1968, whenever direct recruitment is
made for posts carrying the pay scales the maximum of which does not
exceed Rs. 800, such posts are first notified to the Local Employment
Exchange in the prescribed proforma in accordance with the provision
of the Employment Exchange Compulsory Notifications of vacancies, Act,
1959 and the rules framed thereunder. All other posts are notified to
Central Employment Exchange. In the casc of posts notified to the local
Employment Exchange, direct recruitment through advertisement is resorted
to only after the Employment Exchange issues a ‘non-availability’ Certificate.
In all other cases, besides notifying the posts to the Central Employment
Exchange, advertisement on All India basis is also issued simnultancously.
The applications received in response to the advertisements/nominations
received from “E{‘n;gloyment Exchange are screened bica Screening Com-
mittee, The idates are then interviewed by a Sclection Committee
consisti:'% of not less than three officers. An Scheduled Caste/Scheduled
Tribe officer is coopted on the Selection Committee. Thereafter, the
Committee’s recommendations arc put up for approval of the Competent
Authority the selected candidates are issued the appointment orders subject
to verifications of character and antecedents. In case of a candidato who

the appointment is given only after verifying his previous record/conduct
If«e were no adverse entries.

3.3 It has becn stated
source of recruitmeat is the Training School of Hindustan Shipyard Limited.
in

Bvery year LTI various trades are taken as tices in the

’l‘miningSchoolmmym s?}ﬂm

practice for one to two years. Further
are
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India Trade Test are inducted as Mates (Semi-skilled workers) in company’s
service subject to availability of vacancies. If there are nc vacancies the
apprentices are discharged after training and on subsequent openings re-
cruitment is resortcd to through Employment Exchange confining the
choice to ex-Apprentices.

3.4 Reservations for Scheduled Castes/Scheduled Tribes in vacancies
are made as per the percentages prescribed by the Government for recruit-
ment of Apprentices. In all notifications to Employment Exchanges etc.,
reservation of posts for Scheduled Castes and Scheduled Tribes is indicated.
The reserved posts are circulated to recognised Scheduled Caste/Scheduled
Tribe Associations and also broadcast through All India Radio. The
application fee is reduced to 1/4th of the prescribed fee in case of
Scheduled Castes and Scheduled Tribes. The other concessions like relaxa-
tions in age, standards of suitability, T.A. for coming to intervicw etc.
are also allowed to Scheduled Caste/Tribe candidates as per the Govern-
ment of India instructions rcceived from time to time.

3.5 In reply to a question, it has been stated that during thc last 5§
ears, Non-avaliability certificates were obtained from the Employment
changes on four occasions. The details of those posts and the prescribed

qualifications required to fill thosc posts have been stated to be as
follows : —

(i) Launch Serang : (Reserved for S.C.) Should possess a Serang
Certificate granted under the Inland Steam Vessels Act 1917,
lAndianSI;i:rchant Shipping Act 1923 or the Merchant Shipping

ct 1894.

(ii) Launch Driver : (Reserved for S.T.) Should possess a Certi-
ficate of competency as Second Class Motor Engine Driver
(Diesel) granted under the Indian Steam Vesscls Act 1917,

Indian Merchant Shipping Act 1923 or the Merchant Shipping
Act 1894,

(iil) Secondary Grade Teacher: (Reserved for S.T.) SS.L.C. or
equivalent with T.S.L.C. (i.e. Secondary Grade Training) from
a recognised Institution.

(iv) Security Supervisors : Graduate with minimum 5 years experi-
ence as Supervisor in Security Department of any big i
sation or undertaking with the minimum physical standards of
Police/Army.

Or

Graduates with 3 years training in N.C.C. with minimam
El:)sr:ic:iﬂd standards of Police/Army. Knowledge of Telugu
ntial.

The posts of Launch Serang, Launch Driver and the Secondary Grade
Teacher were advertised. No response from Scheduled Casto/Tribe
candidates to the advertisement, made subscquently after getting ‘Non-
availability Certificate’ from the Employment Exchange was received.
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3.6 Asked whether, the Hindustan Shipyard Limited was getting ‘No
Objection Certificate’ from oyment Exchange immediately, thc repre-
sentatives of the Hindustan Shipyard Limited has stated during cvidence
that in most of the cases the gxn;loymm Exchange does not give ‘No
Objection Cettificate’. He made a suggestion that the Tehsildar or some-
body in the villages etc. should pick up the boys and the get them regis-
tered in the nearest Employment Exchange as the candidates belonging to
Scheduled Castes/Tribe, are mostly not getting themselves registered with
the Employment Exchanges.

3.7 Asked whether, the Hindustan Shipyard Limited, in case of non-
availability of Scheduled Tribes candidates, contacted the local MLAs and
MPs, the Committee have been informed during evidence as under . —

“We have taken action to the limited extent of asking the employ-
ment exchange, going through the regular procedurc of
advertisements, using All India Radio, addressing the State
Governments and things like that we have not contacted MLAs
and MPs. It was never suggested to us. We have addressed the
exchange because they are supposed to have a link between one
exchange and another exchange within the State. Apparently
Schcduﬁ:d Tribe candidates are not available fulfilling our re-

uirements. A suggestion I have made to the Regional Training
?)fﬁcer is, he may allow us to take illiterate Scheduled Tribes, i.c.
who have studied upto 6th or 7th standard, trained them and
bring them up to the required standard. If this is permitted, then
we may be able to meet the shortage”.

3.8 In reply to a question, it has been stated that about 15 days time
is given to the Employment Exchange for sponsoring candidatcs.

3.9 The Committee pointed out during evidence that it had been repre-
sented to them that the wives of 4 deccased employees whose applications
had been pending for a long time had not been given employment on com-

ssionate grounds so far, the Chairman of Hindustan Shipyard Limited
as stated as follows :—

“Recruitment of ladies in the Shipyard is infinitesimal. Total number
of ladies or women that we have in unskilled jobs is of the
order of thirteen—including ten female swecpers. So, if 1 have
to take four ladies; it is difficult. The possibilitics are that we
look for the son being employed or the son-in-law being cm-
Egyed rather than wives becausc we have no real work for

les. There are cases which we have to look into™.

..3-10 Asked further about the number of Scheduled Castc and Scheduled
Tribe dependents of deceased employees waiting for eaployment, the Com-
mueehavebecnmiomcddnﬁngevidcncematﬂntotalnumbcrofdcpm-

dent of deceased employces waiting for t are 191 and
%fwmmmgmmkwmmmmﬁ
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3.11 The Committee note the recruitment procedurc being followed
by the Hindustan Shipyard Limited for recruitment to man the various
categories of posts under their control. The Committee welcome the sugges-
tion of Hindustan Shipyard Limited that the Tehsildar or any other authority
in Scheduled Caste/Tribe settlements should be mudc responsible to get
the eligible Scheduled Caste/Tribe boys registered in the nearest Employ-
ment Exchange so as to get the employment in the Shipyard. The Com-
mittee also welcome the suggestion of Hindustan Shipyard Limited that they
should be permitted to recruit Scheduled Caste/Tribe candidates having Vith
or VIIth Class pass qualifications for recruitment in the Shipyard, so that they
could he trained for absorption in suitable vacancies. The Committee would
like the Hindustan Shipyard Limited to consider what further relaxations/
concessions to Scheduled Castes and Scheduled Tribes could be given at
the time of examination/interview|recruitment so as to augment their intake
in the services of the Shipyard.

3.12 The Committee note that the copies of advertisements for the re-
cruitment of Scheduled Castes/Tribes are being circulated to recognised
Scheduled Caste,/I[ribe Associations, Social Welfare and Tribal Welfare au-
thorities of the District{State and also broadcast through All India Radio.
The Committee desire that coples of advertisements should also be sent
to the local Scheduled Caste/Trihe MLAs and MPs as well as the Members
of the Committee on the Welfare of Scheduled Castes and Scheduled Tribes
so that they may also sponsor suitable Scheduled Caste/Tribe candidates for
employment in the Shipyard.

3.13 The Committec note that the dependents of the deceased emp-
loyces are being provided employment by the Hindustan Shipyard Limited
and at present about 191 persons are waiting for the sume. The Committee
feel that, in view of the precarious socic-economic conditions of Scheduled
Castes and Scheduled Tribes, the dependents of the deceased Scheduled
gl:lste/’l'ribe employees need special consideration for employment in the

ipyard.

B. Premotion Procedure/Relaxation/Concession

3.14 It has been stated that as per the policy adopted by the Hindustan
Shipyard Limited, following procedure is being followed for promotion
of the employecs in the Hindustan Shipyard Limited :—

Workers :

In case of workers, promotions are made to higher grade on the
basis of marks obtained in the test|interviews plus the marks
obtained by them for various fraits viz. seniority, qualification,
attendance and record of service. Out of tctal 100 marks, 50
marks are allotted for trade test interview and the other 50
marks are allotted for seniority, qualifications, attendance and
rccord of service. The test/interview is conducted by a promo-
tion committee consisting of the concerned departmental head/
foreman officer from another production de; ent, Personnel
Officer and a Scheduled Caste/Scheduled Tribe officer is laid
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down in the workers' promotion proceduce. In case of promo-
tions from workers to staff category, irrespective of the marks
oblained as per the above promotion llxoc-:dure and ranking
in the promotion panel, candidates belonging to Scheduled
Castes/Tribe sommunitics fulfilling the minimum standard of
cligibility are promoted against reserved vacancics. In case of
promotions from one e to another gradec among workers’
catcgories, 5 additional marks arc given to Scheduled Caste/
Tribe candidates over and above thc marks under the promotion
procedure.

Steff :

The promotion procedure for staff carries 200 marks out of which
120 marks are allotted to performance rating and the remain-
ing 0 marks for grade seniority, qualification, scrvice record
and leave. The departmental promotion committee goes through
these factors in respect of cligible candidaics and makes recom-
mendations on the basis of total marks obtained. Candidates
belonging to Scheduled Caste/Tribe community fulfilling the
minimum of standard of eligibility are promotcd against reserved
vacancics irrespective of the marks obtained and ranking in
the promotion panel,

Officers *

The promation procedure for oflicers provides for 100 marks out
of which 60 marks arc allotted to performance, qualification
and scriority and 40 marks for assesment by a Departmental
Promotion Committce. The Departmental Promotion Committee
cxamines the above factors in respect of all eligible/candidates
and makes rccommendations for promotions. Candidates be-
longing to Scheduled Caste/Tribe community are considered for
promotion against reserved vacancies irrespective of the ranking
they obtain in the promotional panel. Besides, in the assessment,
the Committee is liberal compared to the general candidates.
No Scheduled Caste and Scheduled Tribe officer had been supes-
seded in promotions.

3.15 A statement showing the number of persons promoted during each
of the last five years in various categories of posts separately and the rumber
and percentage of Scheduled Caste and Scheduled Tribes among them, as
furnished to the Committee may be seen at Appendix. I

3.16 Asked whether, the Constitutional isions relating to safeguard
provided for Scheduled Caste|Tribe were ght to thc noticc of the
representatives of the respective émployees’ Unions while consulting them
to frame thc promotion procedure, it has been stated in a note furnished to
the Committce that Promotion Rules for Officers, staff and workmen werc
formulated by a bipartite Committee comprising of management and
employees representatives. While the staff promotion rules provided for
reservation, the officers and workmen rules do not i
provide for rescrvation although the u standing in practice is that the
mqﬂugeﬁ:cbjccttoﬂwmion orders issued by the Government from
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3.17 In reply to a question it has been stated in a note furnished to the
Committce that the Promotion ure on an agreed basis provides for
entry points at the lowest level. To illustrate, in the casc of workmen direct
entry 1s provided at un-skilled and semi-skilled level. In the case of sgaﬁ,
it is at the level of Junior Assistant, Junior Stenographer, Junior Typists,
Security Guard, Office Attendants, Junior Telephone Operator, Junior
Liftsman, Motor DrWwers etc.

In the casc of officers, direct entry is provided at lowest rung i.e.,
Junior Officer and at othcr levels direct recruitieat is permittcd when
suitablc internal candidates ar enot available for promotion. This entry
at different levels in different cadres is arrived at on the basis of negctiated
promoticn policy, and it is not normally inconsistant with the reservation
orders for the Scheduled Caste/Tribe but in view of this company being
a old company started in the Privatc Sector and subsequently taken over
by the Goverminent and the recruitment practices in the beginning being
haphazard, and further the reservation orders being made applicable and
extended from 1-1-72 only, the deficiencies of Scheduled Castes/Tribes in
the oveisli strength have occurred. The imbalancgs could be rectified by
inducting more Scheduled Castes/Tribe at the various entrv points.

3.18 Asked whether the Hindustan Shipyard Limit:d resorted to direct
recruitment where Scheduled Caste,/Tribe candidates wer: not available
for promotions, the Committec have been infornred that the promotion
procedure dous not specifically forbid direct recruitment to posts where
Scheduled Caste/Tribe candidates are not available. The reservtion orders,
however, do not provide for recruitment in such cases, but provide for
carrying forward of the unfilled vacancies upto 3 succeedins recruitment
ycars, This iatter having been taken up with tiic cmployecs unions, the
Hindustan Shipyard Limited has been able to persuade them in a few cases
to accept the puosition of inducting Scheduled Castes/Tribos through direct
recruitment against vacancies reserved for Scheduled Castes/ fribes  in
promotion quota wherc intcrnal candidates were not available from (hese
communities with the object of improving overall representation of Scheduled
Castcs/Tribes, For instances, the Hindustan Shipyard Limited has resorted
to rccruitment of Sub Station operators against promotion qucta and two
Scheduled Castes were recruited and recruitment of onec Scheduled
Caste,/Tribe candidate is under process. One Asstt. Executive Engineer
(Civil) has been recruited from outside belonging to Scheduled Caste against
promotion quota.

3.19 In reply to a question, the pattern of performance appraisal of
the cmployees for promotion purposes has been indicated to be as follows : —

(i) Service in the grade . . . . . . . . . 50 marks

(ii) Qualifications . . . . . . . . . . 10 marks
(iii) Punctuality and lcave taking . . . . . . . . 10 marks
(iv) Record of Service N . . . . . .o . 10 marks
(v) Performance rating . . . . . . . . . 120 marks

TotaL ... ... 200muks
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The pattern of workmen apraisal is indicated betow .—

Ungkilled  Somi- Skilled Skilled/
to Semi- skifled to Selection

skilled selection Grade to

grade Chargemen

(1) Service in the grade . 15 15 15 13
(2) Qualifications . . 10 10 10 10
(3) Adendance . . 10 10 10 10
(4) Record of Sarvice 15 15 15 18
(5) Test/Interview . 50 A »so 50 o 5_0
100 100 100 100

3.20 The ciiteria for promotions have been stated to be as follows :-—
(1) Promotion wil! bc made from the immadiate lower grade to the

next higher gracde, In the case of Clerical staff promotions to the Juniot
Officer grade will be made from section Heads posts (Since redesignated as

Section officers)

(2) An cmploi»eg should have mmnimum 2 years service 1 the lower
grade 10 become cligible for promotion. However, in case there is only
one candidatc t- bc considered tor promotion, one year service is suffi-

cient.

(33 1 a staff member is suspended for any musconduct unde: clasuses
15(¢), (d), (k). and (0) of the service rules, he wll not be considered
for promotion for onc ycar from the date of such suspension.

(4) The staff member should get a minimum cf 50 per cent marks in
performance rating, and SO per cent in overall for consideration for prome-
tion. The promotion will be made in the order of highest percentage of

maiks.

(5) For consideration for filling up of vacancies arising n any calender
year, the ussessment made during the preceding year will be taken into
account.

16) In reply to a question, 1t hus been stated that the Hindustan
Shipyard Limited have sufficient number of Scheduled Caste ameng workeis
to meet the required quota of reservations prescribed for Scheduled Castes
for promotion 10 Assistant Supervisors, However, there is shortfall in case
of Scheduled Tribc candidates

3.21 There arc two entry points in the case of workers—one is at unskill-
ed and other is at scmiskilled. In the case of staff, it is at thc fevel of
Junior Assistant, Junicr Stenographer, Junior Typist, Security Guard, Oflice
Attendant, Junior Telephone Operator, Junior Liftsma, Motor Drivers
etc. In the case of officers it is at the Junior Officer level. It has further been
stated that Hindustan Shipyard Ltd., has four categories of workers- —
unskilied, semi-skilled, skilled, and highly skilled (sclection grade). The
promction is normially automatic from semu-skilled to skilied although it is
subject to trade tcst. From skilled to highly skilled the number of posts
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is limited to 10 per cent of the total strength of semi-skilled and skilled
workers taken togethcr. After certain qun_lber of ycars nest higher scale,
excepting if he has been punished or his incremrent ha: been stopperl etc.

3.22 Asked whether some persons after interview for a higher post
werc offered lower posts, the Committee have bcen informed during evi-
dence that in one casc of Welfare Officer, the post of Assistant Welfare
Officer was offcred, as the candidate was found lacking in cxperience of
two ycars in that linc. The representativc of Hindustan Shipyard Limitcd,
has further stated . ‘

“When we found that the qualification ol Scheduled Caste and
Scheduled Tribe candidates were not adzquate, we thought we
could take them at a lower level and train them for the next
job™.

3.23 Asked whether any relaxation/concession hid been provided in
the standard of cligibility to Scheduled Caste/Tribe candulotes to fill the
posts reserved for them, it has been stated in a note that though relaxa-

tions are not specially provided in the Promotion Procedurc, in practice,
relaxations are given as detailed below :

(1) In cuse o!f promotion of workers [rom one catcgoiy to next
higher cadre, § additional marks are givan to Scheduled Caste/
Tribe candidates over and above the marks obtained by the
candidates under the promotion procedure.

(2) In casc of staff, Scheduled Caste and Schcduled Tribe candi-
dates ore promoted against reserved quota even i they do
not sccure minimum qualifying marks prescribed under promo-
tion procecure.

3.24 Asked whether Hindustan Shipyard Limited would coasider to
give relaxations to Scheduled Caste/Scheduled Tribe candidates in promo-
tion to fill up the backlog, the Committee have been infermed during evidence
that there arc no relaxations in promotion as it is a question of working
for three years in a particular cadre but every candidate belonging  to
Schedulzd Caste is allowed to appear in the test. Clarifying the position
fgrthcr the representative of the Hindustan Shipyard Limited has stated
that :

“Where a person kas put in 2-1/2 ycars, he has to wait for 6
months for promotion. In my opinion, 1 may be wrong, it is
necessary in the company’s intercst, that h: puts in that ser-
vice and gets promoted. When the vacancy is reserved for him,
it is better to do this rather than iclax it first bv 6 months and
then again by some period. Otherwise, thre might be a situa-
tion arising where this man would go some places above others
in industry. However, we would examine it, i the Committee
desires, but, personally, I am against it.”

3.25 In reply tc a question, the Committee have been infoimed that
Scheduled Caste/Tribe candidates are interviewed separateby.

3.26 The Committee are distressed to be informed that the officers and

workmen promotion rules do mot specifically provide for reservations. The
Mcmih-hamhueuh";ndlﬁnmsmw
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Limited and would like the Hindustan Shipyard Limited to immediately
provide reservations specifically in the officers and workmen promotion
rules.

3J7mcwmpm:mmuem and per-
ccntage of Scheduled Castes Growp

all the Groups have been much below the quotas reserved for them. The
Committee need hardly point out that mere provision of

promotions in lavour of Scheduled Castes and Scheduled Tribes will have
no unless all the vacancies reserved for them are actually filled in
by them. The Committee would, therefore, like the Hindustan Shipyard
Limited to consider the extent to wh'ch the eligibility criteria for promo-
tions in favour of Scheduled Castes and Scheduled Tribes could be relaxed
further 50 as to promote more and more Scheduled Castes und Scheduled
Tribes against the reserved vacancies.

3.28 The Committee would also like the Hindustan Shipvard Limited
to consider whether the Scheduled Castes/Tribes could be recruited from
the open market against the reserved promotional vacancics in the case suffi-
cient number of Scheduled Castes/Tribes are not avallable in the feeder
cadres.

C. Departmental Recruitment/Promotion Commitee

3.29 The Committec have beben informed that the composition, functions
etc, of the Departmental Recruitment/Promotion Committec are as
follows :—

“Whenever direct recruitment is resorted to depending upon  the
category of post for which recriuvtment is more, selection
Committees consisting of threc or more officers are constituted
as laid down in the Recruitment Procedure. Generally the
Committees arc constituted with the concerned departmental
head, an independent officer unconnected with the department
and an ofticer from the Personnel/Labour Officc os the case may
be. A Scheduled Caste ad Scheduled Tribe Oflicer is invari-
ably associated on all these Committees, where the posts are
rescrved as also where the candidates considered  for posts
under non-reserved quota included Scheduled Castes and
Scheduled Tribes and the interview held scparately for Sche-
duled Castc and Scheduled Tribc candidates. The Committee
interviews the candidates and cvaluates thc performance by
alloting marks for qualifications, job knowlzdgc, expericnec, per-
sonality, other activitics like sports, games, N.C.C. etc. The
performance of Scheduled Caste and Scheduled Tribe candi-
dates is assessed giving due rclaxation in standards. On the
basis of total marks obtained by the candidates thc Selection
Committee recommends names of candidates in the order of
highest marks obtaincd for appointment against vacancies.”

(a) Workers : As per Workers' promotion procedure a Promotion Com-
mittce consisting of concerned departmental head/Foreman. andd representa-
tive from Personnel/Labour Departments and one or two, officers from other
departmenty is constituted for purpose of tradc-test/interviewing candidates.
The candidates belonging to Scheduled Castes and Scheduled Tribes are
interviewed separately and while doing so a Scheduled Cast> Officer is co-
opted on the Promotion Committee.
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(b) Officers and Staff : A Promotion Committec comsisting of the con-
cerned departmental head, another mental head and Chief Manager
Personnel or his nominee is constituted for effecting promotions in the Staff
cadre and staft to junior officer cadre. For promotion among officers
category, a Committee consisting of General Manager, Deputy General
Manager and Chief Manager (Personnel) is constituted. An additional
member is coopted if required. A Scheduled Caste and Scheduled Tribe
officer is associated on all these Committees, where the posts are reserved
as also where the candidates considered for posts under non-reserved quota
include Scheduled Caste and Scheduled Tribe candidates. The Departmental
Promotion Committces go through the Confidential Reports and other
relevant records of the cligible candidates and make rccommendations for
effecting promotions. Candidates belonging to Scheduled Caste and Sche-
duled Tribe community fulfilling minimum standard of cligibility are pro-
moted against rescrved vacancies irrespective of their ranking in the

promotion panel.

3.30 The Committee are happy to learn that a Scheduled Caste/Tribe
officer is invariably associated with the Departmental Promotion Com-
mittees where the vacancies are reserved or where the Scheduled Caste/
Tribe candidates are comsidered against non-resecrved vacancics., The
Commiittee rccommend that the Scheduled Caste/ Tribe ofticer associated
with these Committees should be of a sufficiently higher status, so that he
can have an efiective say in the proceedings of such Committee.

D. Maintenance of Rosters :

3.31 The Committee have been informed that Rosters regarding reser-
vation of vacancies for Scheduled Castes and Scheduled 1ribes botk in
respect of dircct recruitment and promrotion, as prescribed by the Govern-
ment, arc being maintained by Scheduled Castes/Tribes cell in the Hindus-
tan Shipyard Limited. The records pertaining to officers and staff are
checked by the Scrmior Personnel Officer/Senior Labeur Officer/Deputy
Manager (Per<onnel) before recruitment/promotion to any pest is processed
are cficcted. These rosters are periodically scrutinised by the liaison Offi-

cer i.c. the Chief Manager (Personnel).

3.32 1t has further been stated that 40 point rosters and 100 point rosters
for recruitment and 40 point rasters for promotions are maintained, In respect
of recruitment, rosters are maintained classifying the gosts under Groups
‘A’, ‘B’, ‘(”, and ‘D’. In respect of promotions, 40 poiat rosters are
maintained designation-wise for officers and staff and grad:-wis: for workers.
These rosters arc maintained by the Scheduled Caste and Scheduled Tribe

Cell.

3.33 1n reply to a question, it has been stated in a note to the Commit-
tee that the rosters are being maintained w.e.f. 1st January, 1972, Initially
4 rosters for direct recruitment and 4 rosters for promotion for various
groups of empley:es were maintained. .

3.34 A Deputv Sccretary, to Government of India, Ministry of Shipping
and T-ansport visited the Shipyard during August 1979 and after cxamin-
ing the rosters suggested the maintenance of more rosters by regrouping
the posts toking into account the status, salary aad isolated individual posts
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and small cadre posts to enforce reservation orders more effcctively,
Accordingly Hindustan Shipyard Limited is maintain‘ng at prescnt 20
rosters for direct recruitment in Group A, B, C, & D ard 112 designation-
wise rusters for promotion with effect from 1st Jaauary, 1979

3.35 The Committee also desired to know the nature of discrepancics, if
any, found by the Liaison Officer in the maintcnaase of the rosters. The
Committce have been informed that no discrepancies have been found
by the Liaison Ofhicer in the maintenance of the rosters.

3.36 Inspection Report suiniitted by the Liaison Oftkicer in this couuce-
tion may be seen &t Appundix—2. During the course of cvidencs, tne re-
preseatative of Hindustan Shipyard Limited has informed the Commiitce
that . —-

“Bciore any post is proposed to be tilled up, the casc is always
referred to the Scheduled Caste and Scheduled Tribe Ceil for
clearance. 1t is the Cell which identifies the post to be filled
up eithcr by Scheduled Caste and Scheduled Tribe or a gencral
candicate. After obtaining the clearance we commencs aclion
cither for recruitment or for promotion. Once the post is filled
up, it is ertered in the roster and shown against the regquisite
pont, cither general or Scheduled Caste o Scheduled Tribe,
Then inzmediately it is signed by the Cell-in-charge, i.c. Sched-
uled Caste and Scheduled Tribe officer designated as Personrel
Officer and is reviewed by the Liaison Officer periodicully.”

3.37 The Committee note that whereas the directions of the Govern-
ment of India on reservations in favour of Scheduled Caste:Tribe were
received by the Hindustan Shipyard Limited on 20-1-1971 vide Ministry’s
communication No. SY-33(104) 69 dated 15th January, 1971, the rosters
have been maintained only from 1sy January, 1972 {e. after about one
i'?Jn J’l‘he Comgl,;ﬂee feel that rosters should have been maintained w.c.f.

anuary, 1971 so as to assess the correct n regurdi ta-
tion of Scheduled Castes and Scheduled Trlbespo;:“tohe se?iicesugom
dustan Shipyard Limited. The Commitice Nave no doubt that the vacan-
cles, which should have been earmarkeq for Scheduled Castes/Tribes, had
the rosters been maintained w.e.f. 15th January, 1971. have been foken
m consideration while calculating “the backlog in the Hindustan Shipyard

3.38 The Comniittee regret to note that discrepancics have been foand
by the Liasison Officer of the Hindustan Shipyard Limited in the rosters.
The Committee atfach great importance to the proper maintenance of the
rosters, as in their vicw, rosters are the only mechanism through which the
representstion of Scheduled Castes and Scheduled Tribes in services can
be watched. They feel that only routine checking of rosters by the Liaison
Officers will not be very helpful. The Committee therefore, recommend
that rosters should be checked thoroughly and more frequently and discrepan-
cies noticed in their maimtenance rectified Immediately.

E. Dereservation

3.39 The Committee have been informed that before any rescrved
vacancy is dereserved prior approval of the Board of Dircctors for Group
A and B posts and that of the Chairman and Managing Dircctor for Group
C and D posts is obtained. However, the number of such reservations are
carried forward upto three subscquent years before the reservations are
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finally treated as lapsed. As a matter of policy no dereservation of reserved
vacancies is done.

3.40 In reply to question it has been stated that two vacancies viz.,
one Secondary Grade Teacher and one Launch Serang in Group C were
dereserved and filled in by General candidates in 1977 as the local Employ-
ment Exchange issued a “Non-availability certificate” and as there was
also no response to the advertisement issued in the Newespapers. Approval
of the Chairman and Managing Director was taken for these dereservations.

3.41 As regards suggestions to avoid dereservation, th: Committee have
been informed in a note that :

“We suggest that the rescrved posts may be advertised at specific
intervals of time (say once in six months or so) during the carry
forward period of three years. Secondly, for Group ‘C’ and ‘D’

osts for which the recruitment source is local Employment
change, the rule that the open advertisemer.t should be resort-
ed to only after the local Employment Yxchange gives ‘Non-
availability certificate’ may be relaxed in casc of rescrved posts.
The employers may be permitted to notify the reserved vacancics
to all the Employment Exchanges and simultaneously advertise
these vacancies in lcading news papers in the  State  without
waiting for the non-availability certificate. This will help  in
specding up the cfforts in filling up of the reserved vacancies.”

3.42. The copics of the advertisements issued for those posts and the
non-availabllity ccrtificate issued by the Employment Exchange have been
furnished to the Committec vide Appendices 3, 4 and 5.

3.43 In reply to a question, during the course of evidence, it has been
stated that the vacancies reserved for Scheduled Castes and Scheduled
Tribes are not cxchangeable cxcept at the end of third recruitment year.
ghc Chai(riman of Hindustan Shipyard Limited referring to particular case

as stated :

“The particular vacancy ought to have been filled up by a Scheduled
Tribe candidatec. They tried but could not get them. Actually,
as rightly pointed out by the Committee, it should have gone
to a Scheduled Caste candidate instead of its going to a general
candidate. But the rules do not clearly say so. They say that
it can bc de-reserved if exigencics of scrvice so require. The
point at issue is this. Since it was not donc in 1977. T am saying
that I have still got a vacancy now, in 1980, and we will con-
vert that post in order to make good, what ought to have been
done in 1977.”

3.44 The Committee are firmly of the view that vicancies reserved for
Scheduled Castes and Scheduled Tribes, in no case, should be dersereved.
The Committec feel that concerted efforts should have been made for
filling in the vacancies of Secondary Grade Teacher and Launch Serang in
Group ‘C’ before dereserving them in 1977. The Committee welcome the
suggestion of Hindustan yard Limited that the dcreserved vacancies
Which have been carried forward, may be advertised at specific intervals

of time (say one in six months or %0) so as to attract suitable Schedu
Caste|Tribe candidates. ) = S¢ led



CHAPTER IV
STAFF STRENGTH AND SHORTFALLS

A. Staff Position and Short Falls

4.1 The ciafl strength in the Hindustan Shipyard Limited as on st
January, 1972, the datc of implementation of reservations orders and as
oa the 31st March, 1980 and 1st December, 1980 has been stated 1o be as
follows :—

o) niage Ol

Category of Posts ofouwi No. o Nl o TSG® " sn
Ason 1-1-1972
Officers . 236 5 .. 2.549,
Staff 1232 76 1 6.16% ..
Workers . . 3924 436 18 1nay 0.46
Sweepers . . 70 68 . 97.14%;
As on 31-3-1980
Officers . . . 51 15 2 2.93% 0.39%
Staff . . . 1968 264 30 13.469; 1.82%
Workers . . . 4927 $89 24 11.93% 0.48%
Sweepers . . . 64 (& .. 1009,
As on 1-12-1980
Officers . . . 529 32 .. 6% 0.70%
Stafl . . 2014 212 27 13.5% 1.3%
Workers . . . 4910 610 24 12.3% A

T rota .. mss o04 ss

4.2 Asked about the reasons for shortfall in the intake of Scheduled
Castes and Scheduled Tribes in the Hindustan Shipyard Limited, the Com-
mittee have been informed as under —

“Hindustan Stipyard was a running concern i private sector wnen
it was takcr over by the Government of India ir. the: year 1952,
When the reservation orders for Scheduled Castes and Sche-
duled Tribes candidates were implemenied in 1972 there were
already & sizeable number of employces on rolls. This posiiion
resulled in the short-fall in the percentage of represcntation of
Scheduled Castes and Scheduled Tribes candidates. F-urther as
per tlic promotion procedurcs applicable to ofticers, stafl ond
workmen, direct recruitment is not permissibic at levels cther
than entry points. In respect of officers even a: ths entry jwint
dircct recruitment is limited to the ratio of 3:1 between internal
promotions and direct recruitment.”

21
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4.3 Asked about the remedial measures, it has becn stated in a note
furnished to the Comntittee that inspite of the limited scope for direct recruit-
ment, cfforts are being made to induct more number of Scheduled Caste
and Scheduled Tribe candidates than the reserved quota, at the catry points
in order to improve the representation of Scheduled Caste and Scheduled
Tribes candidatcs in the overall employment position. The following measures
have been taken to wipe out the shortfall :—

(i) Officers : In order to make up the shortfall among officers category,
a special recruntment to recruit 10 (Technical) Probationary Officers und
6 (Non-Technical) Probationary Officers in all disciplines exclusively for
Scheduled Castes and Scheduled Tribes communities has been made in June,
1980. Further there are 9 other vacancies of officers yet to be filled by
Scheduled Caste and Scheduled Tribe candidates, for which recruitment
action is under process. (a) The posts are (i) Manager (Safety) (2) Additional
Manager (DD & SR) (3) Asstt, Exccutive Engineer (Civil) (4) Labour Wel-
fare Oflicer (5) Junior Law Officer (6) Assistant Engincer Water (Suppy)
(7) Junior Estate Officer (8) Assistant Secretary (Probationary Officer) and

Deputy Manager Accounts.

(i) Stafl : In the Hindustan Shipyard Limitzd worktorc2 and non-techni-
cal staff au entry poims are drawn from the [lraining Schoo! from Trades
Appientices (Workmen category) and Commercial  Trade  Apprentices
(Clcrical Category). At this source itself, more number of candidates be-
longing to Echeduied Castes and Scheduled Teihes communities aver and
above the prescribed percentages are taken. All the Scheduled Tribes can-
didates who had unde:gone training in Hindustan Shipyard’s Training Schuol
and both passcd/failed in All India Trade Test conducted upto April, 1979
were absorbed as ropular employees. A close liaison with the loca! Employ-
ment Exchange and the District Social Welfare Officer and District Tribal
Wclfare Oflicer is meintained for securing maximum cf canlidates  trom
these communines, This year it is proposed to recruit trade apprentices exs
clusively from Schcduled Caste and Scheduled Tribe communities, physi-
cally handicarped persons and ex-servicemen whicn will in turn help induc-
tion of these candidates at entry level against future vacancies and thorcby
increasc the 1epresentation of Scheduled Castes and Scheduled Tribes in

various categories,

Whenevet, the reserved posts are advertised, they are also notified the
samc te the reeogniscd Scheduled Castes and Schaduled Tribes Associations
for circulation among their candidates. Such resecved vacancies arc also
broadcast cver Ail Indin Radio. A Scheduled Caste Gfficer is invariably
coopted on the sclection Committecs in direct recruitment as well as promo-

tions

4.4 1In respect of promotion/vacancies reserved for Scheduled Castes and
Scheduled 1ribes, where Scheduled Caste and Schedulzd Tribe candidates
are nat avai'able, eflorts are being made to fill up the pos:s through recruit-
ment of Scheduled Caste and Scheduled Tribe candidatzs within the Yard.
As these are promoticn posts, which are to be filied in 2s per the promotiun
procedure agreeed to with the Employecs’ Unions, the consent of the Fm-
ployees Unions to this procedure is being sought. The Unions arc disinclined
to accept direbt recruitment in case of promotion posts.
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(iii) Workmen : In workmen category, the reservaticns are by and Jarge

tulfilled. Further to increase the representation of Scheduled Caste and Sche-
25 amo1g workcers, trade

duled Iribe candidates in the entry points i.c. Mat
rentices are being recruited exclusively from Scheduled Caste and Sche-

duled Tribe communities and other reserved catcgorics this year, which will

improve the availability of the reserved categories for further recruitment.

4.5 The Committee have been informed during evidence that provision
for 190 trainces belonging to reserved categories has been made for 1980.
If the 11 vacancies in officers grade are filled up, the position of officers in
Hincdustan Shipyard Limited would also increase from 6 to 8 per cent. As
far as representation of Scheduled Castes among staif and workers is con-
cerncd. it has tcuched 13.5 per cent and 12.3 per cent as against the reser-
vation of 13 per cent. Sc far as Scheduled Tribes candidates arc concerned
the Commuttee have been informed that the Hindustan Shipyard Limitcd has
not been able to meet their requirement duc to non-availibility of candidates
with requisite qualificatica and experience. It has not been possible to rcach
cequired rescrvations in their case.

4.0 When usked whether a time-bound schedule could be laid to clear
the backlog, the Chairman, Hindustan Shipyard Limited, during the coutse
of ¢vidence, has stated zs follows :—

“In five year's time we will be able to do this. I may clarify that we have
mentioned this ptriod of five years as a matter of abundant cau-
ticn. Considering the progress which we are making now ; we
can dJo it in a shorter period. So rur as workers’ category and
the staff category are concerned, we have come up to the level.
In respect ot Scheduled Tribes, we bave not com: up. Ir res-
pect of Officers we have taken it up from one¢ to 8 per cent.
In one or two years, we may be able to make up the backlog or
even earlier.”

4.7 The Committee regret to note that the representation of Scheduled
Castes and Scheduled Tribes In the Officers cadre and the representation
of Scheduled Tribes both in the staff and workmen cadres is much below
the quotas prescribed for them. The Committee feel that the target of
5 vears for clearing the whole backlog in the vacancies reserved for Scheduled
Castes and Scheduled Tribes indicated by the Chairman, Hindustan yard
LAd., during the course of evidence i8 too long a period. In their ion,
if sincerc and concerted efforts are made, it should not take more than two
years for the Hindustan ard Limited to clear the backlog in view of
the tremendous increase im educational standards of Schedaled Castcs
and Scheduled Tribes over the past few years.

B. Deputation

4.8 The Committee have been informed that :—

“In the initial stages no appointments were made on deputation,
However, subsequent to 1952 for a few key positions in
Finance, Purchase and Stores and Civil Construction Depart-
ments, Officers were taken on deputation. The particulars of
these cchm regarding their caste are not availabie on
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4.9 Asked about the present number of persons on deputation with the
Hindustan Shipyard Limited and what was the number of Scheduled Castes
and Scheduled Tribes among them, the Committec have been informed
that as on date there are 4 officers on deputation including the Chairman
and Managing Director. There is no Scheduled Caste and Scheduled Tribe
emong them.

4,10 The Committee would like to draw the attention of the Ministry
of Shipping and Transport/Hindustan Shipyard Limited to the ordexs con-
tained in the Ministry of Home Affairs O. M. No. 16/2/67-Est. (c) dated
the 27th Septvmber, 1967 and t of Personnel and Administrative
Reforms O. M. No. 36201/6/71-Est. (SCT) dated the 9th October, 1975
regarding vacancics to be filled by deputation and would urge that these
orders should be strictly followed.

C. In ‘ervice Training/Apprenticeship Troining

4.11 The Committec have been informed that as part of the Develop-
ment Programme, the Hindustan Shipyard Limited conducts Appreciation
Courses for workmen, supervisory staff and officers (including Scheduled
Caste/Tribe candidates) by the internal as well as external  experts,  for
improving their skills. They also send their workers to the local L.T.I for
advanced  Vecatonal Training to enable  them to acgaire higher skills in
their trades. The Hindustan Shipyard Limited also deputes now and then
their officers and stafi for attending seminars conducted by various insti-
tutions. In all the above training Schemes, the Schedule Caste and Scheduled
Tribe employees are given preference, There is no ‘In-scrvice-training’ as
such organised cxclusively for Scheduled Caste and Scheduled Tribe
cmployecs.

. 4.12 In reply to a question, the following statement showing the trades
in which the training has been imparted and the duration of fraining has
been furnished to the Committee :—

Duration of training
Trade

AtLT.I. AtHS.L.
(years) (years)
Sheetmetal workers
Carpenter . .
Welder (Gas & Elect.)
Pipe fitter & Plumber .
Fitter .
Turner
Machinist . .
Electrician & Wircman
Rigger
Painter .
Fitter structural .
Commercial Trade

[ I N N N e
R T Rl I N S N IS S S )

o . s

2

4.13 Asked how many cmployees including Scheduled Castc and
Scheduled Tribe cmployees have been sent for advance vocational train-
ing during the last five years, it has been stated in a note furnished to the
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Committee that as the scheme of deputation of personnel for advanced
vacational training to 1.T.I.. Visakhapatnam was introduced in the ycar
1978, the information furnished hareunder is from 1978 onwards :—

1978 - 1979 1980
Total SC ST Total SC ST Total SC. S’I‘

Welders . . . . 2 .. .. 1 2 .. 1

Trade

Fitters . . . . s .. .. 12 - . 15

Sheetmetal . . . .. .. .. 1 .. .. e - e
Turner . . . . 2 .. .. .. .. . .. .. .
Blacksmith . . . .. . .. 1 . . . . e
Machinist . . . 1 .. . .. .
Gas Cutters . . .. .. .. . .. 1 ..
Electricians . . . .. .. 7 .. 8 ..
Technicians . . .. .. .. 11 2 12 3
Plumber . . .. . .. 2 .. .. ..

TorAL . . . 10 .. 50 4 49 3

4.14 The number of officers and stafl deputed to attend Scminars/
Symposia during the last four years and the number of Scheduled Caste
and Scheduled Tribe among them has been stated to be as follows :—

Year Officer Suff Total S.C. S.T.
1977 . . 32 | k] 1
1978 . . 26 1 27 . 1
1979 . . S0 2 52 3 .
1980 . . 107 10 117 3
 Towa . 25 4 4 = 229 6 2

4.15 Asked whether employees arc also sent for specialised training
to foreign countries and also is there any arran%cment to sponsor the com~
pany’s employess for training under Colombo Plan, the following state-
ment showing the number of officers deputed for/sent for specialised
training to foreign countrics during the last five years under Purchase
agreements and under Colombo Plan has been submitted to the Com-
mittee :—

UNDER COLOMBO PLAN/U.N.D.P. ASSISTANCE :

Year No. sent SC. S.T.

for
training

1976 9

1977 . .

‘ 978 . . . . . .

99 . . . . . 1 e

’m L] * L] . A ] . .
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UNDER PURCHASE AGREEMENTS ETC :

Year No. sent s.C. S.T.

for- .
training

1976 . . . . . . . . 10

1977 . . . . . . . . 2

1978 . . . . . . . . ..

1979 . . . . . . . . 4 ..

190 . . . . ... 1 1

ToTAL . . . . . . . 17 1

4.16 As regards Apprenticeship Training in the Hindustan Shipyard
Limitcd, it has becn stated in a note furnished to the Committee that
the Hindustan Shipyard Limited has well-established Training School
where candidates are recruited as apprentices and trained in various trades
as per the Apprenticeship Act. The Hindustan Shipyard Limited has also
a schemc of training Commercial Trade Apprenticeship for clerical jobs
on non-technical side and also for probationary officers (Management
Trainces) both Tcchnical and Non-Technical. While recruiting those ap-
prentices, the prescribed reservations for Scheduled Caste/Scheduled Tribe
are followed.  Further the concessions/relaxations as admissible to these
candidates are also extended. There is deficiency of apprentices belong-
ing to Scheduled Caste/Scheduled Tribe, in the Hindustan Shipyard Limit-
ed and thereforc this year the Hindustan Shipyard Limited is confining its
rccruitment of apprentices only to reserved categories viz., Scheduled
Castc and Scheduled Tribe and physically handicapped, ete.

4.17 Asked about the percentage of reservation provided for Scheduled
Castes and Scheduled Tribes in the recruitment of Apprentices in Hindustan
Shipyard Limited, the Committee have been informed that there is 13 per
cent reservation for Scheduled Castes and 5 per cent for Scheduled Tribes.

4.18 Asked further about the number and percentage of Scheduled
Castes and Scheduled Tribes apprentices selected, trade wise, for training
under the Apprenticeship Scheme during each of the last five years, the
statement as furnished to the Committee may be seen at Appendix 0.
Another statement showing total number of apprentice trainees (Trade
wise) taken as mates during the last 4 years, furnished to the Committee,
may be seen at Appendix 7.

4.19 Asked what was the necessity of giving appreaticeship training to
the LTI trained candidates, the representative of the Ministry during
the course of evidence has stated as under ::—

“This is a statutory training. This is done in every industry. The
Apprenticeship Act 13 applicable. throughout - the . country.
There are two aspects of this. one is basic training, and the
other is the Apprenticeship training oriented to that particular
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t where ho is going to be absorbed. Even without the
puﬁnuceshi;) i ,' the nter who has passed ,:K
I.T.]. examination will be ::3" But the statutory provision
is that he has to go through this Apprenticeship course so
that he is oriented to the industry or unit where he will ulti-
mately be absorbed.  This is the national policy.

436 The Commiliee are concermed (o mote that only cight ofiicers
belengiag to Scheduled Castes/Schéduied Tribes Communities have been
‘q‘ltomwu-h-/mmﬂnhﬂﬁveé«mnd enly
one oficer has been semt for tralming abroad nﬁrhmlhl/
training is given to Scheduled Caste
and Scheduled Tribe employees in the Hindustsn Shipyard Limited. To
bring the Scheduled Caste/Tribe officers at per with other officers, the
Committec feel that it is necessary to have am intensive in-scrvice training
for them. They also feel that to make them more suitable for higher posts
in the Hindustan Shipyard Limited, and to expose them to modern methods
of management and technology a greater number of Scheduled Caste/
Scheduled Tribe officers shauld be deputed for training abroad and to uttend
scminars, symposia.

421 The Committee note that out of 1997 apprentices taken by the
Hindustan Shipyard Limited during 1976 to 1980, 192 belonged to Sche-
duled Castes and 44 belonged to Scheduled Tribes. The Commiitee need
hardly siress that unless a very large number of Schedwled Castes and
Scheduled Tribes are taken as apprentices in the Training School and
subsequently absorbed in the services of thé¢ Hindustan Shipyard 1.¢d., the
backlog cannot be expected to be cleared in the near future. They, there-
fore, suggest that 2 grester number of Scheduled Castes und Scheduled
Tribes should be inducted as apprentices in the Traimimg School with a
view to clesring the backlog in the services of the Hindustan Shipyard
Limited as early as possible.

D. Union’ Association

4.22 Asked whether employces’ Union have been opposing the rescr-
vation in services for Scheduled Castes and Scheduled Tribes, the Chair-
man Hindustan Shipyard Limited. during the course of evidence has
stated as follows :-—

“We have enly onc problem with the Union.  To carry forward the
promotion posts in Group ‘C’, we say, supposing no body is
available in Group ‘C* why don’t you permit us to recruit direct-
ly Scheduled Caste and Scheduled Tribe candidate. We have
not been able o get this cleared from the Staff Union. The
v.orker's Union has agreed, but not the staif union. With the
officers unior} there is no problem. In respect of officers, 1
%o.not require any permission, becausc it is not a Trade

nion.”

_ 4.23 Regarding Scheduled Caste/Tribe workers Association the Com-
miftcc have been informed that there is an Association of Scheduled Castes
and Scheduled Tribes but it has not been recognised. However, they
4 155/81--3
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could comc to the Administration to meet and discuss any problem with
them. Just to avoid conflict between the Union and Association the
Association has not been recognised.

4.24 The Committee note that there has been disagrecment between the
management and the . Employees Union regarding recruitment of Sche-
duled Castes and Scheduled Tribes from open market against the reserved
promotional vacancies. The Committee stress that it should be made
abundantly clear to the Employees Union that the safeguard provided im
the Constitution for Scheduled Castes and Scheduled -Tribes are outside the
purview of the Employees Union and arc not negotiable. ‘The Commiittee
would like the Hindustan Shipyard Limited to consider the question of
recognition of the Association of Scheduled Castes and Scheduled Tribes,
so that the difficulties faced by these communities can be specifically brought
to the notice of authorities.



CHAPTER V
MISCELLANEOUS

A. Grievances Procedurg

5.1 The Committee have informed that a separate Cell to look after
all matters rclating to Scheduled Castes and Scheduled Tribes ineluding
ievances from Scheduled Caste/Tribe employeés has been formed in the
gmmnel Department under the control of the Liaison Oflicer. The grie-
vances are cxamined by Scheduled Caste/Tribe Ccll in detail and rele-
vant facts are submitted to the Liaison Officer/Chairman and Managing
Director for decision. Thereafter, suitable ies arc given to the concerncd
employees. Further, the representatives of Scheduled Caste/Tribe Em-
ployces \Welfare Association/individual cmployees belonging to these com-
munities are given ity to meet and represent their grievances or
any other matters to the Personnel Officer (Scﬁoduled‘- Caste/Scheduled
Tribe Cell) and also to the Chief Manager (Personnel) who is the Liaison
Officer and Chairman and Managing Director.

52 In rciply to a question, it has been stated that the Cell is also entrust-
ed to dcal with the grievances of Scheduled Caste/Tribe enﬁioyeg_ regard-
ing non-implementation of orders relating to reservations and other conces-
sions admissible to them.

5.3 The Committec desired to know about the number of complaints
received from Scheduled Caste and Scheduled Tribe cmployees during
cach of the last five years and the nature and disposal of such complaints,
it has been stated in a note furnished to the Committee that Grievances
Register was opened in September, 1978 and since then in all 52 grievances
were rcceived as detailed below :— ’

Year Number ~f Nature of grievances Disposal
grievances
' 2 3 4
1978 15 Fcr prom-ticn Gricvances were examined and

ffund to be not g~ ,
H wever subuqummf
were premeted  after

1
ataining the minimum cligi
bility. .-
1 For apporintm:nt as Jr. Appointmant after duo verifica-
Assistant on consideration  ticn.

cf his reccnversicn  to
Hinduism.

29
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1 T2 3 4
1978 k]| For promotion. Grievances were examined and
ll't{mnd to be not \;m:f
owever subsequently
them were promoted an
attaining minimum eligibi-

lity.
1 For confirmation. Considered after the post was
deciared as permanent.
! Joint ropresentation from Infirmed that no speoial  eon-

Roli “nsz cmployecs I t.hcmmm can be shown fo
8! or Specua N

l::nu:ldendon over other

8! mmunities among

Scheduled C astes.

1980 3 For promotion. Gricvances were examined and
found to be not g2nuine.

5.4 The Committee note that the Hindustan Shipyard Limitcd has been
maintaining the Grievances Register since 1978 and all complaints, repre-
scntations received from the Scheduled Caste/Tribe employees are regis-
tered therein, The Committee suggest that the register should be checked
at regular intervals by the Liaison Officer/Chairman and Managing Direc-
tor to ensure that complaints/representations received from the Schedul:d
Caste, Tribc cmployees are disposed of promptly and judiciously.

B. Housing Facilities

5.5 The Committce have been informed that Housing Facilitics are
provided for Scheduled Caste/Scheduled Tribe employces as per BPE's
communication No. 6(1)/78-BPE (GM-1) dated 20th Decemuer, 1978 ie.
rescrving 10 per cent of houses in Type I and II and S per cont  houses in
Type 111 and 1V. However, as a matter of policy whenever a housc falls
vacant, cligible Scheduled Caste/Tribe employees and others are offered
alternatively i.c. in the ratio of 1 : till such time that in cach type
the required percentage  is maintained.  Further, whenever  a house is
vacated by a Scheduled Caste/Tribe employec, it is allotted to a Scheduled
Caste/Scheduled Tribe applicant only to.ensure that the stipulated percentage
is maintained. Thy names of interested employees of Shipyard bclonging
to Scheduled Caste/Tribe communitics are also being sponsored to the Asst.
Caommissioncr of Labour, Visakhapatnam to consider for allotment of
tenements to them in Industrial Subsidised Housing Schemc. Thc present
position of Scheduled Caste/Tribe representations in allotmient of quarters
in thc Housing Estatc has begn stated to be (—

Total Number Percentages

Type Quarters allnttad

to SC/ST

employecs.
Type | . . . . 292 83 %
Type I . . . . 1226 123° 10%,
Type 111 . . . 170 4 2.3%
Type IV . . . 56 1 1.8%,

1746 211
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5.6 In reply to a question, it has been stated during cvidence that about
30 per cent of gmp!oyeos are provided with quarters. e

5.7 Clarifying th&fosiﬁon further the representative of the Hindustun
Shipyard Limited stated :—
“The loans given arc not for the Eurchasc of houscs. A part of the
amount is being made available by the Visakhapatnam Dcve-
t Authority. We have secured from this authority about
166 houscs. Wc¢ have an arrangement under which wc have
made one half of the houses in a colony availablo to our wor-
kers. We are not giving subsidy to Scheduled Castes/ Tribes
in matter of housing.”

5.8 The Committee are ytonotethltwrrcemofhousesin
pe I and 11 and S per cent of in Type III and 1V havq been reserved
Schduled Caste and Scheduled Tribe employees. The Committes are
happy to note that whenever, houses fall vacant, they are offered to
Caste/Tribe employees and others alternatively i.c, in the ratio
1 : 1, and the houses aHotted to Scheduled Castes/Tribes when fall
are alloited only to Scheduled Caste/Tribe employees. The Com-
ould like the present to comtinue till such time the rcquired
of reservations in of houses are reached.

59 The Committee would also like the Ilindestan Shipyard Limited
to consider whether interest-free housing loans could be givea to Scheduled
Caste and Scheduled Tribe employees.

i

C. Welfare Schemes

5.10 The Committee have been informed that the childrea of Sche-
duled Caste, Tiibc cmployees studying in the Hindustan Shipyard Limited
Junior College are given special fec concession, Social Welfare compensa-
tion as apprcved by the State Welfare Department and General  Merit
Scholarships. Further, rcservations in admission to Hindustan Shipyard
Junior College arc observed at 14 per cent for Scheduled Castes andy 7
per cent for Scheduled Tribes. The Board of Directors of Hindustan
Shipyard Limited at their meeting held on 20th March, 1977 approved con-
tribution of Rs. 1.50 lakhs towards cyclone victims belongiag to Scheduled
Castcs/Tribes. The Government of Andhra Pradesh also evolved a scheme
of provoding matching grant for construction of tenements to cyclonc vic-
tims belonging to Scheduled Castes/Tribes in the cyclone affectedd arcas in
the District. In consultation with the District Collector, Visakhapatnam,
Shipyard sclecled Mclipaka Village in Yclamanchili Tq. for construction
of houses for cyclone victims belonging to Scheduled Castes/Tribes. A
total of 44 houscs have been constructed under this Scheme (40 houscs
by Hindustan Shipyard Limitcd on matching grant and 4 houscs cntircly
at the cost of State.). ’

5.11 A statcmemt showing dctails of the Welfarc Schemes as submutted
to the Committee, may be seen at Appendix-8.

5.12 Asked how many scholarships had been awarded during the last
five ycars and the number of Scheduled Castes/Tribe children who were
benefited, the Committee have been informed that during the last 5 years
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from 1975 76 to 1979 80 109 scholarships have been awarded out of whrch
9 were awatded to Scheduled Caste/Tribe children.

5.13 In regard to a special fee concessions to Scheduled Castes and
Scheduled Tribes, it has been stated during evidence that :

“We have a Welfare Society normally managed by thc wives of offi-
- cers. There is representation of workers and staff also. It looks
after every case relating to Welfarc Schemes. It provides help
to ncedy families of deceased employees at the time of death,
during’ illness, helps in higher education, etc. Each case is
studied and funds distributed accordingly. A certain amount
is allotted by us to the Society, From that corpus, thcy under-
take these activities. These funds are created mostly from the
amounts paid by owners of ships. When we deliver a ship,
they normally give us about Rs. 10,000/. Thc Society some-
times arranges benefit shows, fetes ctc. Aid is given in the shape
of sholarships, medical treaiment ctc. In a year, we deliver
3 big ships”.

5.16 The Committee note that various Welfare Schemes bave been
laumched by the Hindustan Shipyard Limited, either indcpendently or jn
collaboration with the State Government. The Committee expect the Hindus-
tan Sbig‘yn‘d Limited to ensure that Scheduled Castes/Tribe employees
derive full advantage of these schemes. Also the question of granting full
fee concession and the award of more scholarships to Scheduled Castes/
Tribes merifs favourable consideration by the Hindustan Shipyard Limited.

New Dcown R. R, BHOLE.
Chairman,

April, 8, 1981 Committee on the Welfarc of

e s Scheduled Castes and

Chaitra 18, 1903 (S) Scheduled Tribes
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APPENDIX I
(Vide Para 3.36 of the Keport)
HINDUSTAN SHIPYARD LIMITED : VISAKHAPATNAM-5

Inspection Report of Liaison Officer on rosters maintained for providing
reservations for Scheduled Castes and Scheduled Tribes in services.

1. Name of Office : Hindustan Shipyard Limited.

1. Whether scparate rosters are being maintaincd for cach grade or
group of posts and within such frade/gmup, scparately for (i) dircct
recruitment and (ii) for posts filled by promoﬁon (where reservation is
applicable) in such posts filled by promotion and whether all the appoint-
nl:cnts made during the period covered by the Inmstructions arc shown in
the roster.

YES

2. Whether the appropriate model roster viz., the one prescribed for
(1) direct recruitment on All India basis otherwise than by open competi-
tion, (2) Direct recruitment on All India basis otherwise than by opcn
competition, (3) Direct recruitment on a local or regional basis or.(4)
promotion as the case may be is being followed. :

YES

3. Whether rosters are being maintained separately for (1) Permancnt
appointments and tcmporary appointments likely to become permanent or
to continuc indefinitely and (2) Purcly temporary appointments for 45
days or more duration.

YES

4, Whether the rosters are being maintained in the form prescribed
viz., Ag})endix 6 to the Brochdure issued with the Ministry of Home Affairs
O.M. No. 1/1/69-Est (SCT) dated 22nd December, 1969.

YES

. 5. Whether the points have been earmarked in the roster for Scheduled
Caste/Scheduled Tnbes correctly according to the prescribed model roster
for thc particular type of recruitment.

YES

6. Whethen;‘c immediately aﬁg an app:gmmi;: has been made, the
particulars of the person appointed are entered in register in appropriatce
columns and the entry signed by the appointing authority or by the Officer
authoriscd to do so.

»

YES
34
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7. Whether any gap is left in the roster.
NO

8. Whether the roster is being maintained in the form of a running
account from year to year.

Yes, the roster is being maintaincd in the form of runting account.

9. Whether before appointing a general candidate t reserved
vacancy (i) Prior approval of lﬁc Department of Pmm?les obtained

in the case of vacancies included in the roster for permanent intments
and likely to bocome permanent or to continue indefinitely and (i1) whether
the steps prescribed in para 16 of the Brochure to secure Scheduled Caste/
Tribe candidates were takcn in the case of vacancies included in the roster
for purely temporary appointments. Two vacancies of Probationary Officers
reserved for Scheduled Tribe werc temporarily dercserved after taking the
approval of Chairman and Managing Director,

10. Whether reservation in confirmation in posts filled by direct re-
cruitment has been correctly determined in accordance with the orders in
M.H. A. No. 31/10/63-SCT(I) dated 27-3-1963.

YES

11. Whether an abstract is given after the last entry in a recruitment
year, showing the number of reservation carried forward to the following
year scparately for Scheduled Castes and Scheduled Tribes whether thesc
rescrvations have been shown as brought forward at the beginning of the
roster of the following year.

YES

12. Whether reservations have been carried forward to three subsequent
years and exchange of reservations made between Scheduled Castes and
Scheduled Tribes as provided in MHA O.M., No. 27/25/68 Estt. (SCT),
dated 2%h March, 1979 before treating them lapscd. Ycs, The nccessity
of exchanging reservations between Scheduled Tribes and Scheduled Castes
has not arisen so far.

13. Any other remarks.
NIL

Summing wp

_14. Brief recapitulation of defects and short comings noticed in the
maintenance of the rosters and any other suggestions which the inspection
officer has to make, with particular refercnce to the remarks given during
the last inspection.

NIL
For Hindustan Shipyard Limited
. [ . s‘r/-
( . M. G. Menon)
Chief Personnel Officer and
Nautical Advisor.

Remarks of Head of Signature of the In ing Officer.
Department ignation. pecting
Secretary to the Ministry. Date.



APPENDIX 1T
(Vide Para 3.42 of the Report)
HINDUSTAN SHIPYARD LIMITED, VISAKHAPATNAM-3
(A Government of India Undertaking)
Agglications are invited from Indian Nationals belonging to Scheduled

Caste/Scheduled Tribe communities for the following posts :
1. Launch Serang. 1 (one ) post (Reserved for Scheduled
Caste)
Scale of Pay Rs. 167-4-179-7-207-8-215 plus D. A. and

H. R. A. as per Company’s Rules.

Qualification . . Should possess a Serang's certificate gra-
nted under the Inland Steam Vessels
Act, 1917, Indian Merchant Shipping

Act, 1894,
Age . . . . Below 35 years.
2. Launch Driver . . | (one) post (Reserved for Scheduled
Tribe)
Scale of Pay . . . Rs. 167-4-179-7-207-8-215 plus D.A. and

H.R.A. as per company’s Rules.

Qualification . . Should possess a certificate of Competency
as IInd Class Motor Engine Drivers’
(Diesel) granted under the Indian Steam
Vessels Act, 1917, Indian Merchant
Shipping Act, 1894.

Age. . Below 35 years.

3. Secondary Grade Teacher | (one) post (Reserved for Scheduled Tribe).

Scale of Pay , . . Rs. 250-10-430 plus D.A. and H.R.A. and
City allowances as per (A. P.) State
Government Rules.

Qualifications & Experience S.S.L.C. or Matric or cquivalent with
T.S.L.C. (i.e. Secondary grade training)
from a recognised institution.

Age. . . ° o Below 30 years.
Relaxation in age will be given as per Government rules.

Candidates called for interview will be paid to and fro single
Second class train fare by the shortest route by the pdssenger train beyond
80.50 Km. each way. .

36
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Those working in Government/Quasi Government Undertakings/
institutions should apply through proper channel.

Prescribed application form of the company can be obtained by send-
ing a crossed postal order for Rs. 0.50 ps. drawn in favour of Hindustan
Shipyard Ltd., Visakhapatnam-530005 along with a self addressed Rs. 0.35
ps. stamped envelope of the size 10 cm. x 26 cm. on or before 1977-04-05.

Completed applications should reach the Chief Manager (Personnel)
Hindustan Shipyard Limited, Gandhigram, Visakhapatnam-530005, Andhra
Pradesh on or before 1977-04-15.

Visakhapatnam :
Dt. 1977-02-22,



APPENDIX 1V
(Vide Para 3.42 of the Report)

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF ENPLOYMENT AND TRAINING

Tele No. 3417,2368 District Employment Exchaage,
Order No. CGO/391/76 Visakhapatnam.

Date : 4/8-2-1977.
NON-AVAILABILITY CERTIFICATE

Reference : Your letter No. PD/35/48 dt. 6th November, 1976
Your letter No. PD/35/2 dt. 28-1-1977.

Notitying on¢ (number) vacancy of Launch Scrang rescrved ior Scheduled
Caste and another vacancy of Launch Driver reserved for Scheduled Tribe.
(type of vacancy). It is certified that at present moment no suitable and
qualified applicant is available with the Employment Exchange for sub-
mission against these vacancies. There is, thercfore, no objection to the
above vacancics being advertised or filled direct under the samc terms
and conditions. The full particulars of persons appointed by you ic.,
name(s), qualifications, aFe(s). experience, ctc., should however, kindly
‘t_)ﬁ intimated to this Employment Exchange as soon as thc vacancics are
illed.

The non-availability certificate, is, however, valid only for 6 months
and if the vacancies remain unfilled at the end of this period they sivould
be freshly notified in accordance with the instructions of Government
[The Ministry of Home Affairs Mcmo No. F|71/93|56-CS(C) dated ‘the
Sth May, 1956] so that if some applicants have becomec available in the
meantime they may be sponsored.

To assist us in meeting your demands for futurc vacancies and with a
view to reducing the number of occasions when non-availability certificates
have to be issucd, it will be appreciated if whenever, applicants mistakenly
apply direct to you for employment, they are directed to register themselves
at the nearest l{mployment Exchange. This action if taken regularly, will
ensure that both the persons known to thc Employment Service thosc
known to employers become available when employment opportunitics
occur.

Sd/-
- District Employment Officer, Visakhapatnam.
o
The Chief Personncl Officer,
Hindustan Shipyard Limited.
GANDHIGRAM,
VISAKHAPATNAM-530005.

Copy submitted to *
To the Regional Employment Officer, VISAKHAPATNAM.

To the Deputy Director (Job Development)
VISAKHAPATNAM.
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APPENDIX V
(Vide Para 3.42 of the Report)
GOVERNMENT OF ANDHRA PRADESH

DEPARTMENT OF EMPLOYMENT AND TRAINING

Tel. No. 3417
District Employment Exchange
Visakhapatnam.
NON AVAILABILITY CERTIFICATE

Reference your letters PD/35/25 dated 30-7-1976 and PD/35/40
dated 29-9-]97{5 notifying two vacancics of Secondary Grade Tcacher
(Rescrved for S.T. and one vacancy of Hindi Pandit (Recserved for Ex/S).
it is certified that at present moment no suitable applicant is avaitable with
the Employment Exchange for submission against these vacancies. There
is thercfore, no objection to the vacancics being advertised or filled directed
under the same terms and conditions. The full particulars of the persons
appointed by you, ie., names, qualifications, age, cxperience ctc.,  should
however kindly be intimated to this Employment Exchange as soon as the
vacancies are filled.

The non-availability Certificate, is however, valid for 6 months and if
the vacancies remain unfilled at the cnd of this period they should be
freshly notified in accordance with the instructions of Governmcent. [The
Ministry of Home Affairs Mcmo No. F/71/93/56-CS(C), dated the 5th
May, 1956] so that if some applicants have become available in the mean-
time they may be sponsored. :

To assist us in meeting your demands for future vacancics and with a
view to reducing the number of occasions when non-availability certificates
have to be issued, it will be appreciated if whencver, applicants mistakenly
apply direct to you for cmployment, they are directed to register them-
sclves at the nearest Employment Exchange. This action ir taken regularly
will ensure that both the persons known to be employment service and
those known to the cmployers become available when employment oppor-
tunities occur.

§d/-

District Employment Officer, Visakhapatnam

Copy submittcd to the Director of Employment & Training

Andhra Pradesh, Hydcrabad for favour of

information.
To
" The Assistant Personnel Officer,
. Hindustan Shipyard Limited.,
G igram,
VISAKHAPATNAM.
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APPENDIX Vil
(Vide Para 5.12 of the Report)

HINDUSTAN SHIPYARD WELFARE SOCIETY
VISAKHAPATNAM-5

Visakhapatnam,
Dt. 1st March, 1980.
NOTICE
Sub :—Merit and Special Scholarships for the Academic ycar 1979-80.

In accordance with the scheme of Merit Scholarships important aspects
of which are given below, APPLICATIONS are invited from Sons/Daughters
ot Empleyces who have outstanding merit, good conduct and character.

1. Scholarship : Merit Scholarships mray be sanctioned as follows :—
PART ‘A’

The children of employees drawing a basic pay not exceeding Rs. 650.00
per month. Children of Officers do not come under Part-A.

No... or .
Scholar- amount
ships  Schelarships

ba— e

Rs. Ps.
au 1 50.00
IX 1 60.00
X . 1 70.00
INTERMEDIATE 1 175.00
DEGREE COURSES :
Arts . . . . . . 1 200.00
Commerce . . . . . 1 200.00
Science . . . . . 1 200.00
PROFESSIONAL COURSES :
Medicine . . . . . . . . 1 250.00
Engincesing . . . . . . . . 1 250.00
Polytechnic Digloma Cowrses . . . . . 1 175.00

ELIGIEMLITY :—Minanum 50 % aggregate marke-in all subjects.
43
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PART ‘B’
To Sons/Daughters of Employees drawing a basic pay ran between
Rs. 651.00 and Rs. 1500 per month & pay sanging

Class No. of Lumpsum
Scholar- amount
ships Scholarships

‘ Rs. Ps.

INTERMEDIATE 1 175.00
PROFESSIONAL COURSBS

Medlcme . 1 250.00

Enf 1 250.00

Po ytechmc Dlplorna Courses 1 175.00

Eligibility : Minimum 60 pcr éent aggrcgate marks in all subjects.

II. Cash awards and letters of application :

Thosc "are carmarked for Sons/Daughters of employecs darwing a
basic pay of over Rs. 1500 per month.

Class ” No. of Lumpsum

: Awards amount of
- - _ ) Scholarships
" Rs. Ps.
INTERMEDIATE 1 100.00

(1st Year)

MEDICINE (1st Year) . . . . . 1 100.00
ENGINEERING (1st Year) . . 1 100.00
POLYTECHNIC DIPLOMA COURSES . . 1 100.00

(1st Year)

Eligibility : thmum 60 pcr cent aggregate marks in all subjects.
11L. Sheimati Sita Parathasaradhi award for outstanding «ll Round perfor-
mance :

A lumpsum amount of Rs. 250.00 will bc awarded to a Son/Daughter

of employees, u'respcctlvc of basic pay drawn by the employee. Following
e criterla :—
1. Students should be in the Ilnd year Intermedrate Class in the
present Academic Year ie. 1979-80.
2. Marks scored in S.S.C./Matriculation will be considered.
3. Marks scored in Ist year Intermediate will be considered.
4. Conduct and attendance.
5. Age.
6. Credltablc talents|proficiency in extra curralator activities such

"Sports and Games;

*Essay Writing, Debating ; Creative writing, Journalism ;
*Fine Arts including visual and perfomnng arts ;

*N.C.C., Scouting etc;
"Pamcxpatnon in Social Service and Welfare Ptogmmme.

*Eligibility : Minimum 60 per cent aggregate marks in S.SC./Matri-
culation as well as in Ist Year Intermediate.
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IV. Important Rules ; '

. 1. Merit Scholarships and Cash Awards shall be granted on the
basis of higkest percentage of marks. Shrinmat  Sita Paratha-
saradhi Award shall be granted not only on the basis of highest
peroentage of marks but also on the basis of other criteria.

2. Special scholarships may be granted to applicants belonging to
Scheduled Caste/Tribe. Autheatic proof ot the applicants’ casto
shall be enclosed to the application.

3. Sons/Daughters of employees who died while in servico can also
apply provided the income of their family does not exceed
Rs. 00 aﬁet annum. Certificate to this cffect issued by a
Tahsildar shall be produced.

4. Any of the conditions may bec relaxed at the direction of the
Welfare Socicty in the case of applicants belonging to Sche-
duled Caste/Scheduled Tribe and in respect of Sons/Daughters
of cmployces who died while in service.

5. Applicants belonging to the Scheduled Caste/Scheduled Tribe
wﬁo are already getting tution fee exemption shall not be given
oash. Books/Equipment|Study material of e}uivalcm value will
be given. Such applicants should give a declaration in their
applications whether they are already getting Tution fee exemp-
tion.

6. Renewal of Scholarships for the subsequent years may be con-
sidered in respect of Intermediate, Degree Course and Pro-
fessional Courses depending on the applicants standard of per-
tormance. Renewal is not automatic.

7. Cash Awards earmarked for Sons/Daughters of employees draw-
ing a basic pay of over Rs. 1500 per month arc not renew-
able for subsequent ycars.

8. When scholarships are sanctioned after relaxing any the condi-
tions, such students cannot claim renewal for subsequent years
on the basis of relaxed consideration shown in the previous
year/years.

9. Basic pay limits can be changed whenever necessary.

10. The Welfare Society can, at its discretion amend, ufter and
dispense with the scheme at any time.

11. The decision of the President of the Welfare Socicty is final in all
cases.
V. Submission of Ajplication :

Applications for the Academic Year 1979-80, complete in all respects,
are to be submitted in the following proforma. Applications should be ncarly
written or typed on fool scape size plain white paper.

1. Class for which the application is submitted.

2. Name of the Student in full :

3. Date of birth and age of thc applicant as on 1-1-1980 (Proof to
be submitted)
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4. Full name of parent, employee code number and address :

5. Basic pay of the parent as on 1-12-1979 (Proof to be submitted)

6. Whether applicant belongs to SC/ST.

7. If yes, whether the applicant is getting full/pactial tution fee
exemption :

Percentage of Marks scorced in previous class/previous Academic
year (Proof to be submitted).

Class in which now studying in the present Academic year i.e.,
1979-80 and name of the School/College (Study Certificate
and conduct certificate should be submitted).

10. Talent/Proficiency in extra curricular activities (Proof to be sub-

[
b

A

mitted).
Signature of the parent Signature of the Applicant
Station :
Date :

N.B. : Sons/Daughters of employees who died while in service shall
enclose a certificate issued by a Senior Officer of the Shipyard
stating that the applicant is the Son/Daughter of (Name and
code number) who was working as (Designation) in (Deptt.)
and died on (date) while in service.

This is in addition to the Incomc Certificate.

l.ast Date :

Applications complete in all respects and addressed to the present,
Hindustan Shipyard Welfare Society, Visakhapatnam-530005 should be
submitted to the Sectetary on or before 22-3-1980. The Secretary can be
contacts at the Civil Enginecring Department (Inside Shipyard premises) or
at R-117, Shipyard Colony.

Sd-1/3]/1980
Secretary
H. S. Welfare Socicty

To

All Departments,

All Notice Board,

Members of Welfarc Society,
Hindustan Shggvard Junior College,
Gandhigram Educational Society.
Gandhigram Cujtural Association.



APPENDIX IX
(Vide Para 4 of the Introduction)

Summary of Conclusions|Recommendations Contained in the Report

Sl.  Reference to Summary of Conclusions/Recommendations
No. para number

in the Report

1 2

1. 1.10

2. L1
3. L2
4. 115

yard Limited.

3

The Committee regret to note that in contravention of
the orders issued by the Ministry of Home Affairs in April,
1969, on the subject, a separate Cell has not so far been set
up in the Ministry of Shipping and Transport to look after
the proper implementation of reservation orders in favour
of Scheduled Castes and Scheduled Tribes. The Commit-
tee recommend that a Cell in the Ministry should be set
up immediately to ensure due compliance of the reserva-
tion orders. The Cell should, as far as possible, be manned
by Scheduled Caste/Tribe personnel.

The Committee feel that the Liaison Officer has to
act in close-co-ordination and liaison with the Ministry
of Shipping and Transport. The Committee weloome
the suggestion of the Ministry that an officer will be
nominated for periodical inspection in Hindustan Ship-
yard Ltd., to further strengthen the liaison and coordination
between the Ministry and the Hindustan Shipyard Limited.

The Committee need hardly point out that the v
purpose of annual returns is defeated, if they are not scru
nised thoroughly on their receipt. The Committee would
like the Ministry of Shipping and Transport to critically
examine the returns on their receipt and to point out the
discrepancies found in those returns to Hindustan Shi
yard Limited so that timely action could be taken to rectify

The Committee note that representation has been
given to Scheduled Castes, while appointing Directors on
the Board of Directors of Hindustan Shipyard Limited.
The Committee desire that a non-Official Scheduled Caste/
:‘;g:e Il‘)(:mtol:e should always be on teltlle B?l‘hrd t:: Directors

§! specifically entrusted w responsi-
bility of looking after the welfare interests of Scheduled
Caste and Scheduled Tribe employees of Hindustan Ship-

4 LSS/81—5
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3

8 215

9. 216

The Committee are unhappy to note that the Presiden-
tial Directive regarding reservations in favour of Sche-
duled Castes and Scheduled Tribes could only be made
applicable in the Hindustan Shipyard Limited, w.e.f.
1972, even though the same was received in January, 1971,
thus depriving many a Scheduled Castes and Scheduled
Tribes of employment opportunities in the Hindustan
Shipyard Limited for about a year. The Committee sug-
gest that the backlog of vacancies in favour of Scheduled
Castes and Scheduled Tribes should be calculated from
the date of receipt of the Presidential Directive so that
they are not put to any disadvantage due to late application
of the orders.

The Committee would also like the Hindustan Ship-
yard Limited to ensure that in future the reservation orders
received in favour of Scheduled Castes and Scheduled
Tribes are adopted and implemented immediately on their
receipt from the Ministry of Shipping and Transport/
Bureau of Public Enterprise.

The Committee regret to note that reservations in con-
firmation have not been provided in Hindustan Ship-
yard Limited in contravention of the extent orders on
the subject contained in the ‘Brochure on Reservation
for Scheduled Castes and Scheduled Tribes’. ‘The Commit-
tee urge that reservations in confirmation in favour of
Scheduled Castes and Scheduled Tribes should be provi-
ded forthwith by Hindustan Shipyard Limited and the
confirmation of Scheduled Castes and Scheduled Tribes
employees made accordingly.

The Committee note that the Chief Manager (Personnel)
is acting as a Liaison Officer for Scheduled Castes and
Scheduled Tribes and a Cell has also been constituted in the
Hindustan Shipyard Ltd. since 1st July, 1979 under the
charge of a Scheduled Caste Officer of the rank of a
Personnel Officer. Liaison Officer and the Cell have 10
Play an important role for the timely and proper imple-
mentation of the reservation orders. The Committee
hope that both these functionaries will remain alive to the
duties assigned to them and will see that the interests of
Scheduled Castes and Scheduled Tribes, put under their
charge, are fully protected and their welfare is looked after
religiously.

The Committee would also like that as far as possible,
Liaison Officer be appointed from amohgst the Scheduled
CLia:::tiegﬁbe officers working in the Hindustan Shipyard
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3

10. 3.11

1. 3.12

12. 3.13

13. 3.26

The Committee note the recruitment procedure being
followed by the Hindustan Shipyard Limited for recruit-
ment to man the various catﬁon'es of posts under their
control. The Committee welcome the tion of
Hindustan Shipyard Limited that the Tehsildar or any
other authority in Scheduled Caste/Tribe settloments
should be made responsible to get the eligible Scheduled
Caste/Tribe boys registered in the nearest Employment
Exchange so as to get them employment in the Shipyard.
The Committee also welcome the suggestion of Hindustan
Shipyard Limited that they should be permitted to recruit
Scheduled Caste/Tribe candidates having VIth or VIith
Class pass qualifications for recruitment in the Shipyard,
so that they could be trained for absorption in suitable
vacancies. The Committee would like the Hindustan
Shipyard Limited to consider what further relaxations/
concessions to Scheduled Castes and Scheduled Tribes
could be given at the time of examination/interviow/re-
cruitment so as to augment their intake in the services
of the Shipyard.

The Committee note that the Copies of advertisements
for the recruitment of Scheduled Castes/Tribes are being
circulated to recognised Scheduled Casts/Tribe Associa-
tions, Social W and Trihal Weifare guthorities of
the District/State and also broadcast tkrough All India
Radio. The Committee desire that coples of advertisements
should also be sent to the local Scheduled Caste/Tribe
MLAs and MPs as well as the Members of the Committee
on the Welfare of Scheduled Castes and Scheduled Tribes
so that they may also sponsor suitable Scheduled Caste/
Tribe candidates for employment in the Shipyard.

The Committee note that the dependents of the deces-
sed employees are being provided employment by the
Hindustan Shipyard Limited and at present about 191

are waiting for the same. Committee feel
that, in view of the precarious socio-economic conditions
of Scheduled Castes and Scheduled Tribes, the dependents
of the deceased Scheduled Caste/Tribe employees need
special coasideration for employment in the Shipyard.

The Committee are distressed to be informed that the
officers and workmen promotion rules do not specifi-
cally provide for reservations. The Committes consider
it a serious lapse on the part of Hindustan Li-
mited and would like the Hindustan Shipyard to
immediately provide reservations specifically in the officers
and workmen Promotion rules.




15. 3.28

16. 3.30

17 3.37

The Com nittee are unhappy to note that the number
and percentage of Scheduled Castes promoted in Grou
A and Scheduled Tribes in all the Groups have been muc
below the quotas reserved for them. The Committee need
hardly point out that mere provision of reservation in
promotions in favour of Scheduled Castes and Scheduled
Tribes will have no mcanin? unless all the vacancies reser-
ved for them are actually filled in by them. The Committee
would, therefore, like the Hindustan Shipyard Limited to
consider the extent to which the eligibility criteria for
promotions in favour of Scheduled Castes and Scheduled
Tribes could be relaxed further so as to promote more and
more Scheduled Castes and Scheduled Tribes against the
reserved vacancies.

The Committee would also like the Hindustan Ship-
yard Limited to consider whether the Scheduled Castes/
Tribes could be recruited from the open market against the
reserved promotional vacancies in case sufficient number
odecheduled Castes/Tribes are not available in the feeder
cadres.

The Committee are happy to learn that a Scheduled
Caste/Tribe Officer is invariably associated with the De-
partmental Recruitment/Promotion Committees where
the vacancies are reserved or where the Scheduled Caste/
Tribe candidates are considered against non-reserved
vacancies. The Committee recommend that the
Scheduled Caste/Tribe officer associated with these Commi-
ttees should be of a sufficiently higher status, so that
he can have an effective say in the proceedings of such
Committees.

The Committee note that whereas the directions of the
Government of India onre servations in favour of Scheduled
Caste/Tribe were received by the Hindustan Shipyard
Limited on 20-1-1971 vide Ministry’s communication No.
SY-33(104)/69 dated 15th January, 1971, the rosters have
been mainained only from 1st January, 1972 i.e. after about
one year. The Committee feel that rosters should have
been maintained w.e.f. 15th January, 1971 so as to assess
the correct position regarding representation of Scheduled
Castes and Scheduled Tribes in the services of the Hindustan
Shipyard Limited. The Committee have no doubt that the
vacancies, which should have been earmarked for Scheduled
Castes/Tribes, had the rosters been .maintained w.e.f.
15th January, 1971, have been taken into consideration
while calculating the backlog in the Hindustan Shipyard
Ltd.
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19

21

3.38

3.4

4.7

4.10

The Committee regret to note that discre ies have
been found by the Liaison Officer of the Hindustan Ship-
yard Limited in the rosters. The Committee, attach great
importance to the proper maintenance of the rosters. as in
their view, rosters are the only mechanism through which
the representation of Scheduled Castes and Scheduled
Tribes in services can be watched. They feel that only
routine checking of rosters by the Liaison Officers will not
be very helpful. The Committee therefore., recommend
that rosters should be checked thoroughly and more
frequently and discrepancies noticed in their maintenance
rectified immediately.

The Committee are firmly of the view that vacancies
reserved for Scheduled Castes and Scheduled Tribes, in no
case, should be dereserved. The Committee feel that
concerted efforts should have been made for filling in the
vacancies of Secondary Grade Teacher and Launch Serang
in Group ‘C’ before dereserving them in 1977. The Com-
mittee welcome the suggestion of Hindustan Shipyard
Limited that the dereserved vacancies which have been
carried forward, may be advertised at specific intervals
of time(say once in six months or so) so as to attract suitable
Scheduled Castes/Tribe candidates.

The Committee regret to note that the representation
of Scheduled Castes and Scheduled Tribes in the Officers’
cadre and the representation of Scheduled Tribes both in
the staT and workmen cadres is much below the quotas
prescribed for them. The Committee Ifeel that the target
of 5 years for clearing the whole backlog in the vacancies
reserved for Scheduled Castes and Scheduled tribes indica-
ted by the Chairman, Hindustan Shipyard Ltd, during the
course of evidence is too long a period. In their opinion,
if sincere and concerted efforts are made, it should not
take more than two years for the Hindustan Shipyard
Limted to clear the backlog in view of the tremendous
increase in the educational standards of Scheduled Castes
and Scheduled Tribes over the past few years.

The Committee would like to draw the attention of the
Ministry of Shipping and Transport/Hindustan Shipyard
Limited to the orders contained in the Ministry of Home
Affairs 0.M.No.16/2/67-Est. (c) dated the 27th September,
1967 and rtment of Personnel and Administrative
Reforms O.M.No. 36021/6/75 Est. (SCT) dated the 9th
October, 1975 ding vacancies to be filled by tation
and would urge that these orders should be strictly jollowed
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23

4.20

4.21

4.24

The Committee are concerned to note that only eight
officers belonging to Scheduled Castes/Scheduled Tribes
communities have been deputed to attend seminars/sym-
posia during the last five years and only one officer has been
sent for training abroad under Colombo Plan/UNDP
Assistance/Purchase Agreements etc. during the last five
years. They also regret that no in-service training is given to
Scheduled Caste and Scheduled Tribe employeses in the
Hindustan Shg»yard Limited. To bring the Scheduled
Caste/Tribe officers at par with other officers, the Com-
mittee feel that it is necessary to have an intensive in-service
training for them. They also feel that to make them more,
suitable for higher posts in the Hindustan Shipyard Limited
and to expose them to modern methods of management
and technology a greater number of Scheduled Caste/
Scheduled Tribe officers should be deputed for training
abroad and to attend seminars/symposia.

The Committee note that out of 1997 apprentices taken
by the Hindustan Shipyard Limited during 1976 to 1980,
192 belonged to Scheduled Castes and 44 belonged to Sche-
duled Tribes. The Committee need hardly stress that
unless a very large number of Scheduled Castes and Sche-
duled Tribes are taken as apprentices in the Training School
and subsequently absorbed in the services of the'Hindustan
Shipyard Ltd. the backlog cannot be expected to be cleared
in the near future. They, therefore, suggest that greater
number of Scheduled Castes and Scheduled Tribes should be
inducted as apprentices in the Training School with a view
to clearing the backlog in the services of the Hindustan
Shipyard Limited as early as possible.

The Committee note that there bas been disagreement
between the management and the Employees Union regar-
ding recruitment of Scheduled Castes and Scheduled Tribes
from open market against the reserved promotional vacan-
cies. The Committee stress that it should be made abun-
dantly cleat to the Employees Union that the safeguards
provided in the Constitution for Scheduled Castes and
Scheduled Tribes are outside the purview of the Employees,
Union and are not negotiable. The Committee would like
the Hindustan Shipyard Limited to consider the question
of recognition of the Association ,of Scheduled Castes
and Scheduled Tribes. so that the difficulties faced by these
communities can be specificially brought to the notice of
authorities.
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5.4

5.8

59

5.16

_ The Committee note that the Hindustan Shipyard
Limited has been maintaining the Grievances Register
since 1978 and all complaints/representations received from
the Scheduled Caste/Tribe employees are registered therein.
The Committee suggest that the register should be checked
at regular intervals by the Liaison Officer/Chairman and
Managing Director to ensure that complaints/representations
received from the Scheduled Caste/Tribe employees are
disposed of promptly and judiciously.

The Committee are hapgy to note that 10?; of houses in
Type I and IT and 59 of houses in Type I1I and IV have
been reserved for Scheduled Caste and Scheduled Tribe
employees. The Committee are also happy to note that
whenever, houses fall vacant, they are offered to Scheduled
Caste/Tribe employees and others alternatively i.e. in the
ratio of 1: 1, and the houses allotted to Scheduled Castes
Tribes when fall vacant are allotted only to Scheduled
Caste/Tribe employees. The Committee would like the
present policy to continue till such time the required per-
centages of reservations in allotment of houses are reached.

The Committee would also like the Hindustan Shipyard
Limited to consider whether interest free housing loans
could be given to Scheduled Caste and Scheduled Tribe
employees.

The Committee note that various Welfare Schemes
have been launched by the Hindustan Shipyard Limited,
cither independently or in collaboration with the State
Government. The Committee expect the Hindustan Shi
yard Limited to ensure that Scheduled Caste/Tri
Employees derive full advantage of these schemes. Also
the question of granting full fee concession and the award
of more scholorships to Scheduled Castes/Tribes merits
tl‘x}vopt:gble consideration by the Hindustan Shipyard

imited.
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